16th February 1927

THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume 1

FIRST SESSION

OF THE

THIRD LEGISLATIVE ASSEMBLY, 1927

DELH1
(3DVERNMENT OF INDIA PRESS
1927



L) 0
. Pages..
Tuesday, 15th February, 1937— A
‘ Questjpns and Answers 787-8168%
b Private Notice Question and Answer 816-18
The Indian Registration (Amendment) Bill—Meotion to (L'u'culste .
) adopted 818-25
I The Indian Successxon (Améndment) B)ll—Motlon to Cu'cula.te
3 adopted 826-30
S\ The Societies Regnstratlon (Amendment) Bxll—Psssed ... B830-44
il The Land Acquisition (Amendment) Bill—Motion to Cu'culate
i adopted 844-54
! The Criminal Law Reues.lmg and Amendmg Blll—Dlscussxon .
on the Motion to consider adjourned 854-69
“Wednesday, 16th February, 1937—
Questions and Answers 871-82 "
. Private Notice Questions and Answers ,862-86
#Unstarred Questions and Answers 886-89
Motions for Adjournment re the Strike at Kharagpur 889
* “The Ingdian Jorest Bill—Laid on the Table as passed by the
Counsil of State 889
The St(el Industry (Protection) Blll—stcusslon on Consldera-
tion of clauses adjourned v ... £890-939
Friday, 18th February, 1927—
Questions and Answers 941-69
Private Notice Questions and Answers 970-73
Unstarred Questions and Answers 973-74
Motion for Adjournment—(Strike at ]\hamgpur on the Bengal
Vagpur Railway)—Leave granted 974-78
Message from His Excellency the Governor General ... 879
Statement of Business .... 879¢
The Railway Budget for 1927- 2B—Plesented . e .. 980-88
The Steel Industry (Protection) Bill—Discussion on the consi-
deration of clauses adjourned 988-1007
Motion for adjournment—(Strike at Kharsgpur on the Benga.l
. Nagpur Railway)—Talked out . . .. 1007-1084
Monday, 21st February, 1987—
Members Sworn e 1035
Questions and Answers 1035-44
Unstarred Questions and Answers 1044-50°
Statement laid on the Table—(Names of Detenus in Jml under
’  the Bengal Criminal Law Amendment Act). 1050-52
o Statenfent 7¢ Settlement reached at the Conference “ecent]y
held in South Africa 1052-58
Motion for the Election of a Ps,ne] for t.ho Stsndmg Commlt’oee
to advise on subjects in the Departmens of Industries and “
" Labour ¢ . e 1058-59
v The Steel Industry (Protectlon) B!fl-——Rassed ’ .2 “1060-1115
5 Demand for Supplementarys Grant—Aviation—Debate
1115-1121

CONTENTS—contd..

efljourned ~e Y
o .



LEGISLATIVE ASSEMBLY.
Wednesday, 16th February, 1927.

’

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr, President in the Chair.

QUESTIONS AND ANSWERS.

PROCEDURE REGARDING ANSWERS TO ORAL QUESTIONS,

451. *Khan Bahadur Haji Abdullah Haji Kasim: (a) Are Government
aware that the present procedure of nnswering interpellations orally is a
source of inconvenience to Members who are desirous of asking supple-
mentary questions?

(b) Are Government prepared to follow the procedure of the Madras
Legislative Council, where the questions and answers are laid on the table
half an hour before sitting?

°
The Honourable Sir Alexander Muddiman: The answer to both parts
of the question is in the negative.

Khan Bahadur Haji Abdullah Haji Kasim: A supplementary question,
Sir.” May I know, Sir, whether the Members of this House can claim the
same rights and privileges as those enjoyed by the Members of the House
of Commons?

The Honolurable Sir Alexander Muddiman: Yes, Sir, in this matter.
Khan Bahadur Hdji Abdullah Haji Kasim: Is it not a fact, Sir, that

Parliament meets after dusk to suit the convenience of the Members
‘belonging to the different professions?

(The Honourable Member repeated the question at the Honourable Sir
Alexander Muddiman'’s request.)

The Honourable Sir Alexander Muddiman: I do not know whether that
arises out of this question, but I believe, Sir, that that is the case.

Sir Purshotamdas Thakurdas: If many Members of this House experi-
ence inconvenience in asking supplementary questions when oral replies are
given, have Government any objection to putting the replies on the table

also in the morning?

The Honourable Sir Alexander Muddiman: I have answered that in.my
reply to the first part of the question.

Sir Purshotamdas Thakurdas: I thought that the reply from the Honour-
able Member to the first part of the question was ““No’'.  The questl:on
was: “‘Are Government aware that the present procedure of answering
snterpellations orally is a source of inconvenience to Members™. I under-

stcod the Hopourable Member to say, ‘“‘No ".°
( 871 ) (]
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The Honourable Sir Alexander Muddiman: I said ‘‘ No ”’ t0 both parts.
8ir Purshotamdas Thakurdas: I see.

ImpERIAL Darey Exrerr 18 BaNGaLORE.

452. *Mr. 0. Duralswamy Alyangar: (a¢) Is it a fact that there is a
dairy expert of the Government of India employed in Bangalore?

(b) If so, will Government state what the purpose and functions of
that officer are?

(c) Have Government been receiving any reports of the work turned
out by the Imperial dairy expert in Bangalore?

(d) If so, d6 Government propose to lay on the table the latest annual
report of that officer? -

Mr. J. W. Bhore: (a) Yes,

(b) The duties of the Imperial Dairy Expert are briefly (i) the control of
the Government Cattle-breeding Farms and their dairy operations, (2) the
supervision of dairy instruction, (8) experiment on and research into pro-
blems connected with the establishment of a dairy industry on a commercial
scale, and (4) gencrally o advise Local Governments, provincial officers

and military dairy farms when so desired. He is also Secretary to the
Central Bureau of Animal Husbandry at Bangalore.

(c) Yes.

(d) The latest annual report of the Imperial Dairy Expert is contained
in pages 110-128 of the Scientific Reports of the Agricultural Research

Institute, Pusa, for 1925-26, a eopy of which is available in the Members”
Library. .

Mr. Mukhtar Singh: Does not Government consider it to be a provincial
subject ?

Mr, J. W. Bhore: Does not Government consider what to be a pro.
vincial subject, Bir?

Mr, Mukhtar Bingh: The dairy industry?

Mr, J. W. Bhore: Yes, but I have pointed out that his work lies in
research connected with the establishment of a dairy industry and Research
is a central subject.

Mr, Mukhtar Singh: Is not research into dairy questions & matter of
interest to Provincial Governments?

Mr, J. W. Bhore: Provincial Governménts are not precluded from under-
taking research but it is also a central subject, Sir.

Mr. 0. Duraiswamy Aiyangar: May I know, Sir, whether 1f the Local
Governments arrange for dairy experts, it is not a duplication of functions
and unnecessary expenditure for the Imperial Government -also to main-
tain dairy experts in these provinces?

‘Mr. J. W. Bhore: We are not maintaining a dairy expert for any parti-
culgy province.
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ExpeNDITURE ON TROOPS SENT oUT OF INDIA.

458. *Mr. Ohaman Lall: (a) Will Government state the number of
Indian troops that have been recently sent out of India?

(b) Will Government state whether all expenses relating to the despatch
of such troops abroad have so far been borne by the Government of
India?

(c¢) Will Government state under what authority and by whose order
such expenditure has been incurred?

Mr. G. M. Young: (a) The Honourable Member is referred to the press
communiqué on the subject which was published on the 24th January.

(b) The Honourable Member is referred to the answer given on the 81st
January. to a short notice question put by Mr. Srinivasa Iyengar.

(c) No expenditure from Indian revenues has been incurred.

(Mr. Chaman Lall had changed his seat and taken a seat near the Gov-
c¢rnment Benches; therefore Mr. President called on Mr. Mukhtar Singh

to put his question, No. 456.)
Mr, Chaman Lall: Sir, . .. ...

Mr, President: The Honourable Member must be in his seat to put
his questions.

(Questions Nos. 454 and 455 after question No. 468.)

CONTRIBUTIONS BY THE IMPERIAL GOVERNMENT To THE ProviNciar
GOVERNMENTS FOR THE IMPROVEMENT OF AGRICULTURE AND
* INDUSTRIES,

°
456. *Mr. Mukhtar Singh: Will Government be pleased to place on
the table a statement showing the contributions of the Imperial Government
to the different Provincial Governments for the improvement of (a) agricul-

ture and (b) industries?

CONTRIBUTIONS BY THE IMPERIAL GOVERNMENT TO THE PROVINCIAL
2 GOVERNMENTS FOR THE 1MPROVEMENT OF AGRICULTURE AND
INDUSTRIES.

457. *Mr, Mukhtar Singh: Will Government be pleased to state
if the contributions given by the Imperial Government to the Provincial
Governments for the improvement of agriculture and industries are
marked out to be used for definite purposes? If so, will the Government
be pleased to place on the table & statement of instructions given to the
Local Governments for the spending of such grants?

The Honourable Sir Basil Blackett: I propose to answer questions Nosy
456 and 457 together. No contributions are made by the Imperial Govern~
ment to the different Provincial Governments for the improvement of
agriculture and industries. The other parts of the questions do not, there-

fore, arise.
A2
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Posrriox or Inpraxs v Fur.

458. *Mr, 0. Duraiswamy Alyangar: (a) Is it a fact that the Govern-
ment of India refused to send an Indian deputation to Fiji unless there was
a guarantee that the position of Indian immigrants in Fiji was to be deemed
a8 equal to that of all other subjects of His Majesty resident in Fiji?

(b) Is it & fact that the Government of Fiji gave the required pledge
as a condition precedent to the sending of a deputation from India?

Mr. J. W. Bhore: Yes.

INpiax Poruration or Fui.

459. *Mr. 0. Duraiswamy Alyangar: Will Government be pleased to
state the population of Indians in Fiji as compared with the Europeans?
Is it a fact that the Indians now number 65,000 whereas the Europeans
and the other Whites number less than 5,000?

Mr. J. W. Bhore: According to the census taken in 1921 the Indian
population in the Colony numbered 60,634 as against 8,878 FEuropeans.
From the correspondence published in the Government of India Resolution
No. 24-Oversens, dated the 12th January, 1927, it will be seen that the
Indian population is now estimated at 65,500,

Nuuser ofF EuroreEaN aND INDIAN MEemBERS OF THE Fri1 LEGISLA-
. TIVE COUNCIL.

460. *Mr. O. Duraiswamy Alyangar: (a) Is it a fact that according to
the present proposals there will be in future six elected and thirteen nomi-
nated Europeans in the Fiji Legislative Council as against only three
Indians? o

(b) Do the Government of India propose to pursue the cause of Indians
until equality is secured? '

Mr. J. W. Bhore: (a) The proposed constitution 4f the Fiji Legislative
Council is explained in the published correspondence referred to. Three
seats will be provided for the elected representatives of the Indian com-
munity and three seats for the Fijian representatives, while the number
of European unofficial members will be reduced by one so that they may
not have a majority over the Indian and Fijian representatives together.

(b) The attitude of Government has been explained in my reply to Mr.
Gaya Prasad Singh's question No. 252. Their future action will depend
upon the course of events.

AsouitioN or THE Porr-rax iy Fui,
461. *Mr. O. Duraiswamy Aiyangar: Have Government any informa-
tion as to the abolition of the poll-tax in Fiji?
€«

Mr, J. W. Bhore: No, Sir.

o Starus or Invrans 18 Fui
"462. *Mr. O. Duraiswamy Aiyangar: Have Government any informa-
tion regarding the following matters concerning the status of Indians in
Tiji:
(a) Expansion of the municipal franchise so as to secure an adequate
representation for Indians on municipal councils;
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(b) Right of Indians to demand & jury of their own countrymen in
criminal trials or any jury at all; .

(¢) Removal of restrictions imposed on Indians by the Emigration
Ordinance, the Education Ordinance, the Flogging Qrﬂmance,
the Master and Servants Ordinance, the Prison Ordinance en-
forcing street and menial labour on Indian prisoners, etc.?

Mr. J. W. Bhore: (a) The question will be examined by a locel com-
mittee on which the Indian community will be adequately represented.

(b) and (c). These matters are still under correspondence.

Cost or THE INDIAN DEPuTaTION O3 FuiI.

468. *Mr. 0. Duraiswamy Alyangar: Will Government be pleased to-
state the cost of the Indian deputation to Fiji?

Mr. J. W. Bhore: The attention of the Honourable Member is invited
to the reply given by me on the 27th January, 1925, to part (d) of Mr.
Gaya Prasad Singh's question No. 801.

TraveLLING CINEMA ON THE GREAT INDian PEnINSULA Ratrnway.

464. *Mr. M. 8. Aney: 1. Will Government be pleased to state whe-
ther the Railway Board has started or proposes to start any travelling
cinema on the Great Indian Peninsula Railway for showing a film dealing
with ‘‘ Safety-First '* matters as mentioned in the Indian Railways
Report for 1925-26?

2. Will Government be pleased to state the approximate estimates of
the permanent and recurring expenditure which the Railway Board will

" have to ingur on account of the proposed cinema scheme?

8. Will Goverpment be pleased to state what Company is entrusted
with the planning and preparation of the above film for the Safety First
Cinema? And at what cost? Whether tenders were invited from Indian

companies ?

4. Will Government be pleased to give in details the ‘whole scheme for
working the travelling cinema so as to be educative to the staff on tHe
Railways and the travelling public?

1
Mr. A. A, L, Parsons: 1. A travelling cinema has been introduced on
the Great Indian Peninsula Railway, and it is proposed to prepare s film
on the subject of ‘‘ Safety First '’ for éxhibition on that cinema.

2. The cost of the cinema scheme is not yet known as the publicity
scheme has not yet been fully settled, but. the.cost. of altering and fitting
out a vehicle as a cinema car on the Great Indian Peninsula Railway was

Rs. 6,384,

8. The Great Indian Peninsula Railway hag been entrusted with the
planning and preparation of the ‘* Safety First '* ilm. The cost is not yet
known, but the films will be prepared by the Publicity Department of the
Great Indian’ Peninsula Railway and no tenders have therefore heen invited,
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4. The Honourable Member is referred to page 78 of the Railway Board’s
Report on Indian Railways for 1025-26, Volume I. The Honourable Mem-
ber must understand that the whole scheme is at present experimental.
Government are, however, of opinion that travelling cinemas are likely to
prove of considerable value for educative and advertisement purposes, and
with this object in view have decided to equip the remaining State-worked

lines with travelling cinemas, which will use the films prepared by the
Great Indian Peninsula Railway.

ArPOINTMENT OF ENGINEERS ON SHORT TERM COVENAMTS FOR STATE
RAILWAYS,

465. *Mr. M. 8. Aney: 1. Will Government be pleased to state if

the SBecretary of State has appointed any employés solely for the supervision
of the construction of State-lines and capital works?

2. If so, will Government give the dates on which the appointments of
fthese officers were made and the amount of salaries and allowances which
reach of these appointments carries?

8. Will Government be pleased to state whether the Railway Board
‘represented to the Secretary of State at any time before the actual appoint-
ments by him, the necessity of any such appointment?

4. Will Government be pleased to state whether the question was
brought before the Central Advisory Council of the Railway Board for their
wopinion at any meeting before or after reference of the same to the Secre-
tary of State? And what opinion, if any, was given by the Central
Advisory Council on the question? ]

Mr. A. A. L. Parsons: (1) and (3). The Honourable Member is presum-
ably referring to certain engineers whom it was found necessary to ask the
"High Commissioner for India to recruit-on short term covenants in order to
get shead with the large programme of new construction on which a com-
mencement hns now been made. These engineers will not, however, neces.
-sarily he employed solely on the supervision of new copstructions or capital
works. The Secretary of State was not addressed.

{2) A statement giving the information desired is laid on the table.
4) The Central Advisory Council was not consulted.

Btatement showing the names of Short Term Engineers a;zna‘umi by the High Commissioner
for India for Indian State Bailways.

. i
Eﬁ":ﬂ Name. | Date of appointmont. | Rate of pay.
I
! Rs,
1 |CCE.Hunt . . . . .. 12thFebrunry 1928 K 900
% |A.D. Ross. « +« « . 10th February 1926 . 800
8 | R. Hunter, . . . . | 26th March 1026 . 700
4 | W.G. Morrison , . . . . | 26th March 1926 . 900
6 | L. Heygnte . ! . . . | 21st January 1927 . 950
8 |T.M. %ankar . «« . 218t Janusry 1927 . . 980
% | R. W, Langham . . . . . | 10th October 1926 . . 500
8 |L.W.Pateiek . . . . . 27thReptember 1928 800
. 9 [N.J. Durrant , . . B . | 27th September 1926 . 800
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Statement showing the mameas of Short Term Engineers appointed by the High Commissioner
Jor India for Indian State Railways—contd.

|
s;l':“l Name. Date of appointment. | Rate of pay.
!
Rs.
10 {J.W. Revell . A . | 27th September 1926 1,000
11 (F.T. Ames . . . . . | 27th Beptember 1926 1,000
12 | W, P, Lewis , . . . . | 26th March 1926 . 1,000
18 |B.Dss . . . . . . 2thFebrusry 1926" 800
14 | V. H. Badarangani . . . . | bth March 1926 600
15 |H.Abmad. . . . . .| Beptember 1926 350
18 | G. L. Davis . . . . . October 1028 . . 800
17 |C.A. P, Hart . . . . . October 1926 . . 6560
18 | P.J. De Luntour . . . . July 1928 . ., 1,000
19 (8.8 Gupte ., . . . . February 1927 , ., 400
20 | A, Orr . . . . . . | 26th March 1926 . . 800
21 | W, E. Thomas , . . . .| 26th March 1926 . A 1,000
22 |0.G Stanley . . . . .| 19th March 1928 . o/ 1,000
28 | F.S.deV Gould . . . .| 12th March 1926 ., . 860
24 |A K. Aga. . . . . . | £7th Beptember 1928 . 500
26 | Capt. W. J. Kettle . . . | 10th October 1926 , ot 960
26 | Angell Bmith . . . .[2Bth January 1027. | 800
27 |D. J. Stott . . . . . | 26th March 1928 . 700
28 | H. G. Bengough . . . « | 1Uth March 1926 i 660
20 | W.R. Macmb , . o, . . | 10th October 1926 . . 550
80 | W.S8. Milne . . . . . r-’ 27th September 1926 . 800

Provision oF AMENITIES ¥OR THIRD CrLass PasseNcEmRs BY RaILways,

466. *Mr. M. B. Aney: Will Government be pleased to state whether
the Railway Board in pursuance of a resolution unanimously passed by the
Railway Standing Finance Committee on the 18th November, 1925, called
updn the Agents to note in framing their programmes of expenditure for
1926-27 and 1927-28, the various suggestions which have been made in the
Advisory Committe#s or in Railway Finance Committee for the provision
of amenities for passengers and especially third class passengers, the cost
of carrying out the same and the reasons why any such suggestions have
been tumed down or modified?

Mr. A, A. L. Parsons: Agents have been asked to include in their quin-
quennial programmes commencing with the programme for the quin-
quennium 1927-28—1932-38 a description of the measures proposed for im-
proving the standard of comfort of the travelling public, particularly the
fower class of passengers, together with the approximate expenditure pro-
posed and have been informed that the opportunity should also be taken
of explaining to what extent they have been able to meet any suggestions
made to them by their Advisorv Committees or brought to their notice as
the result of discussions in the Standing Finance Committee.

ACTION TAKEN ON RECYMMENDATION MADE BY ADVISORY COMMITPEE
or Rammways,
467. *Mr. M. 8. Aney: Will Government be pleased to place on the
table s statement giving the following details:
(a) Names of the Advisory Committees and the suggestions made
by them in the years 1925-26 and 1926-27?
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(b) Recommendations that have been accepted and carrieci out with
the cost incurred during the same period?

(¢) Recommendations not accepted or carried out with ressons for
rejection during the same period?

Mr. A. A. L. Parsons: (a), (b) and (c). I would refer the Honourable
Member to the Quarterly Summaries of the Proceedings of the Local Ad-
visory Committees of Railways which are in the Library. I place on the
table a list of the Advisory Committees. :

f

List of the Local Railway Advisory Committees.

1. Assam Bengal Railway Local Advisory Committee.

2. Bengal and North Western Railway Local Advisory Committee (U. P.
Committes).

3. Bengal and North Western Railway Local Advisory Committee (Bihar and
Orissa Committee).

4, Bengal Nagpur Railway Local Advisory Committee.

5. Bombay, Baroda and Central India Railway Local Advisory Committee.

6. Burma Railway Local Advisory Committee.

7. Eastern Bengal Railway Local Advisory Committee.

8. East Indian Railway Local Advisory Committee -(Caloutta Committee).

9. East Indian Railway Local Advisory Committee (U. P. Committee).

10. Great Indian Peninenla Railway Local Advisory Committee (Bombay Committés).

11. Great Indian Peninsula Railway Local Advisory Committee (C. P. and Berar
Committee). :

12. Madras and BSouthern Mahratta Railway Lecal Advisory Committee,
13. North Western Railway Local Advisory Cemmittee (Lahore Committee).

14, North Western Railway Local Advisory Committee (Karachi Cominittee).
15, Rohilkund and Kumaon Railway Local Advisory Committee. '

16. South Indian Railway Local Advisory Committee.

17. H. E. H. the Nizam’s Guaranteed State Railway Local Advisory Committee.

APrPOINTMENT OF AN ADVIsoRY CoMMITTER ON THE BENGaL Nauruvr
RaiLway,

468. *Mr. M. 8. Aney: Will Government be pleased to state whether
the Bengal Nagpur Railway has appointed amy Advisory Committee? If
80, how many members on the Committee are from Central Provinces?

Mr. A. A. L. Parsons: The Bengal Nagpur Railway has formed a Local

y

Advisory Committee. There is no member from the Central Provinces on it.

My. M. 8. Aney: Will Government take steps to have some representa-
tives of the Central Provinces on that Committee ?

Mr. A. A. L, Parsons: 1 will convey the Honourable Member’s sugges-
tion to the Agent of the Bengal Nagpur Railway Company but the Gov-
ernment will not be prepared to direct him to put an inhabitant of the:
Central Provinces on the Local Advisory Committee.
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Mr. 0. Duraiswamy Aiyangar: May I ask the Honourable Member-
whether the Government are prepared to make any arrangements by which
Members of the Legislative Assembly will be taken on the Local Advisory:
Committee as ex officio members in those parts in which the particular-
railway runs?

Mr. A, A. L. Parsons: The Government ava-carefully considered the-
question and for reasons of a quasi-constitutional nature they are not pre-
pared to adopt that proposal.

Mr. O. Duraiswamy Aiyangar: May I know what herm is expected if:
Members of the Legislative Assembly are on the Local Advisory Com-
mittees ?

»

Mr. B. Das: Is it not a fact that Mr. 8im replying on' the floor of the-
House said that the Bengal-Nagpur Railway was going to have four Local
Advisory Committees. one at Nagpur, one at Adra, one at Vizagapatam and'
one at Calcutta? How is it then thet in Nagpur a Local Adyisory Oom-
mitltee has not been formed so far?

Mr, A, A, L. Pargons: I am afraid I do not know what Mr. Sim said:
on the floor of this House. Will the Honourable Member give me notice?

Mr. R. K. Shanmukham Ohetty: Has the Honourable Member consi-
dered the advisability of asking the local Agents to co-opt the members
of the Standing Finance Committee for Railways as ez officio members in.
the respective areas from which they come?’

Mr, A. A. L, Parsons: Yes.

Mr. R. K, Shanmukham Ohetty: Has any step been taken in that:
direction ? . )

Mr. A. A, L. Parsons: No, for the reasons that I'have given-in answer -
to Mr. Dumasiswamy Aiyangar's question,

Mr. B. Das: Iwmit not a fact that the Honourable Mr. Sim gave us to-
understand that the Bengal Nagpur Railway was going to have four Local:
Advisory Committees at four differemt places and one of them was-to be-
at Nagpur?

Mr. A. A. L. Parsons: I do not remember.

Mr. B. Das: Will the Honourable Member look into it?

Mr. Ohaman Lall: May I now, with your permission, put. questions.
Nos. 454 and 4557 '

Mr. President: Mr. Chaman Lall.

Boycorr BY AUSTRALIAN SEAMEN OF SHIPS INTENDED FOR CHINA.

454, *Mr, Ohaman Lall: Are Government aware that Australian seamen-
have announced their intention of boyeotting ships intended fcr China?

Mr, E. B. Howell: The Government of India regret to say that they
have no information.

Mr, A. Rangaswami Iyengar: May I know if the attention of Govern-
ment has been drawn to the news appearing in the Press that the Austra
lian Commonwealth have decided not to send troops to the Chinese operaf.
tions ?
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Mr, E. B. Howell: Does that question arise, Bir?

Mr, Chaman Lall: May I ask the Honourable Member whether it is
not a fact that news has appeared in the papers that Australia is not going
to support the British adventure in China?

Mr. E. B. Howell: I have no official knowledge of that.

Mr. A, Rangaswami Iyengar: Am I to presume that Honourable Mem-
bers on the opposite side never read Reuters’ news about the Chinese opera-
tlons at all?

Diseatcn Y TaE SeLr-GoverNiNe DoMiNioNs of Troors To CHixa.

455, *Mr. Chaman Lall: Will Government state whether any self-
governing Dominion has helped the British Government by sending troops
to China? .If not what necessity was there for the despatch of Indian
troopes abroad?

Mr. G. M. Young: So far as Government are aware no Dominion Gov-
-ernment has despatched troops to China. As regards the latter purt of the
question the Honourable Member's attention is invited to the pronouncement
on the subject in His Excellency the Viceroy’s address to the Assembly on
‘the 24th January.

Mr, Chaman Lall: Arising out of that answer, may I ask the Honour-
able Member whether that address did not contain a statement that Indian
lives and Indian property were in danger in China, and whether it is a

fact that no Indian lives and no Indian property ure actuslly in danger in
China? ‘ ,

Mr. G. M. Young: As regards the first part of the question His Excel-
lency the Viceroy's address is part of the proceedings of the House. The
Honourable Member can read it as well as anybody elae As regards the
-second part I have no information.

My, Chaman Iall: May I ask whether the statement made by His Ex-
-cellency the Viceroy was made without any facts to corroborate it?

(Crics of *‘Order, order.’)

Mr, Chaman Lall: May I ask the Honourable Member whether he will
‘give me a reply to my question, namely, whether a statement was made
by His Excellency the Vicerov regarding Indian lives and Indian property
.being in danger and whether there were no facts to corroborate it?

Mr. A. Rangaswami Iyengar: May I know if the Honourable Member’s
attention has been drawn to the news published by Reuter to-day that in
‘the House of Commons Lord Stanley replied that Indian troops would not
be employed on service outside the external frontiers of India except for
defensive purposes and in very grave emergencies and that this was in pur-
-puance of the Resolution of the Legislative Assembly in 1921, and whether
Government propose to give effect to the full text of that Resolution?

“ My, @ M. Young: My attention has been drawn to that statement but
q have not vet seen it.
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EXTENBSION OF THE RREFoRMS TOo THE NORTH-WEST FRONTIER PROVINCE.

- Mr. Abdul Haye: With your permission, Bir, I propose to put the follow-
ing question of which private notice has been given. . . . . . .

Mr, President: I have no notice.

The Honourable Sir Alexander Muddiman: It is not a private notice
question. This is & question that was postponed at my request.

Mr. Abdul Haye: (a) Will the Government please state if it is a fact
that they have decided not to take any action on the Resolution regarding
the extension of the Reforms to the North-West Frontier Province passed
by this House on March 19, 1926? Have they decided to keep this ques-
tion in abeyance until the appointment of the Statutory Royal Commission
on Reforms? .

(b) If the answer to part (a) be in the affirmative, will the Government
please state the reasons for this decision?

(¢) If no decision regarding this question has been arrived at, will the
Government please state the probable date by which a decision. may be
expected ?

Mr. President: Before an answer is given I should like to know exactly
“the procedure that is followed in such cases. The Chair has no intimation
whatever as to the proposed question and I do not know how it is that the
‘Honourable Member (Mr. Abdul Haye) gets up in this House and puts
that question. I should like to know by what arrangement the question
is being asked without the Chair knowing anything about it.

The Honourable 8ir Alexander Muddiman: I should like to explain that
it is my fault. When I spoke to you this morning about Mr. Jinnah's
question T forgot that Mr. Abdul Haye had a question postponed on the
same terms I should have brought it to your notice and I regret that I
did not do so.

*
Mr. President: The Honourable Sir Alexander Muddiman.
The Honourable Sir Alexander Muddiman: (a) The answer to both parts
of the question is in the negative.
(b) Does not arise.
(¢) No date can be indicated.

ExTENSION OoF THE REFORMS TO THE NORTH-WEST FRONTIER PROVINCE.

Mr. M. A, Jinnah: (a) Will the Government be pleased to inform the
House whether they have taken or propose to take any step with regard
to the Reforms in the North-West Frontier Province in view of the Resolu-
tion passed by the Assembly in March, 1928, and if so, what?

(b) Will the Government be pleased to make a full statement of the
g:zition regarding the question of Reforms in the North-West Frontier

vince ?

The, Honourable Sir Alexander Muddiman: (a) Government have been,

and are in correspondence with the Chief Commissioner on the subject, and
have not yet matured any proposals.

L]
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(b) The position regarding the introduction of s refcrmed constitution
in the North West Frontier Province was fully stated in my speech in the
House on the 19th March, 1926. (Government do not consider it necessary
to make any further statement on the position than was then mdde.

Lala Lajpat Ral: Has the attention of Government been drawn to a
varagraph in the ‘‘Pioneer’’ announcing that the Government have decided
to establish a Legislative Council in the North West Frontier Province on
the lines of the Morley-Minto scheme?

The Honourable Sir Alexander Muddiman: No, my attention has no%
been drawn to that. = °

Lals Lajpat BRal: Is there any truth in that statement?

The Honourable Sir Alexander Muddiman: As I have already said, the
Government have not come to a decision

s

PRIVATE NOTICE QUESTIONS AND ANSWERS.

IsstE oF EMERGENCY CURRENCY TO THE IMPERTAL BANK orF INDIA.

Sir Purshotamdas Thakurdas: Sir, T beg to put two questions td the
Honourable the Finance Member of which you have been pleased to allow
short notice, and which the Honourable Member, I understand, is prepaped
to answer to-day.

822. (a) Is it a fact that the Government of India in August 1924 had
promised emergency currency to the Imperial Bank of India as follows:

Rs. 4 crores a%t 6 per cent.
and .
Rs. 8 crores at 7 per cent.? )

(b) Did the Imperial Bank of India apply to Government for emergency
currency last week when the Bank Rate was six per cent., and is it a fact
that this was refused At six per cent., but was offered a& 7 per cent.?

(¢) Is it a fact that this refusal of Government necessitated the raising
of the Imperial Bank of India rate to 7 per cent. last week?

(d) Will Government be plcased to state their reason for this change of
policy in advances of emergency currency to the Imperial Bank?

The Honourable Bir Basil Blackett: (2) In August 1924 the Govern-
ment modified the general orders under section 20 of the Paper Currency
Act of 1923 detailing the procedure to be adopted in actual practice in con-
nection with the issue of seasonal currency so as to provide that the entire
amount of loans made from currency against bills of exchange outstanding
at any time shall bear interest at Bank rate subject to a minimum limit of
6 per cent. for the first 4 crores and of 7 per cent. for subsequent 8 crores,
This modification was intimated to the Imperial Bank but no undertak-
ing was given or implied that the Government would always fna!w ad-
yances ab the minimum rates mentioned irrespective of financial * condi--

tions.
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‘(b) On Monday, the 7th February, the Imperial Bank informed the
‘Controller of the Currency thpt it desired to borrow towards the end of
the week and on Wednesday, the 9th February, the Controller informed
the Bank after having previously consulted the Government of India that
‘the Government were not prepared to lend under 7 per cent.

(c) Yes.

(d) There has been no change of policy. The financial conditions at
‘the time when the Bank desires to borrow must obviously govern the rate
at which loans are made on such occasion. On the present occasion finan- |
vcial conditions tdid not justify an expansion of currency while the Bank
rate was below 7 per cept. Conditions were entirely different on the last
-eceasion of the issue of emergency currency.

Torar DerraTioN o¥ CURRENCY SINCE TRE IsT Arnin 19206.
823. Bir Purshotamdss Thakurdas: Will Gowernment be pleased to

-gtate the total deflation of currency effected by them in India since the
1st April, 1926, up to date?

The Honourable Sir Basil Blackett: The contraction of note fssue
wffected by cancellation of notes issued. against securities between the
1st April, 1026 and the 7th February, 1927 was 80,77 lakhs, but during this
period the amount of nobes issued against silver bullion and rupees in-
-creased by 17,46 lakhs, the net result being a contraction of 18,81 lakhs.

~ 8ir Purshotamdas Thakurdas: With reference to the Honourable
Member's reply to question No. 822 fa), may I ask the Honourable Mem-
‘ber whether the construction which he now seeks to put, namely, 6 per
.cent. a8 the minimum rate, does not clash with the Government of India's
letter to the Bengal Chamber of Commerce, dated the 25th August, 1924,
‘the last sentence of which reads as under:

“It is proposed in future while retaining the limit of 4 crores when the bank
rate is at ® per cent., to permit the issue of the remaining 8 crores when the bank

rate is at 7 per cen.t., ete.”
Does not that give the clear impression that the rate will be 6 per cent.
for the first four crores and does not the construction which the Honour-

-able Member to-day puts upon it clash with this letter to the Bengal
‘Chamber?

The Honourable Sir Basll Blackett: Certainly not. The intention from

the first was that 6 per cent. should be the minimum rate. There has
been no change of policy from the first.

Sir Purshotamdas Thakurdas: May I draw the Honourable Member's
-attention to the fact that his letter to the Bengal Chamber of Commerce
does not have the word ‘‘minimum’’ at all?

The Honourable Sir Basil Blackett: I do not know whether it contains

the word ‘‘Minimum’’. It contains tho word ‘‘permit’’ and 1 have no-
thing to add. '

8ir Purshotamdas Thakurdas: May I hand over a copy of that lctter to

the Honourable Member and suggest that he is now putting a new con-
‘struction on the letter to the Bengal Chamber of Commerce?

The Honourable Sir Basil Blackett: There has been no change what-

ever of policy. This was the intention of Government from the beginning
and that intention has been carried out.
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8ir Purshotamdas Thakurdas: Is the Honourable Member aware that
this intention was only known to him and that the construction is not borne
out by the impression which the commercial b&ommuniby till now. has had.

The Honourable Sir Basil Blackett: These are the words of the letter
to the Imperial Bank:

“No loan shall be made until the bank rate rises to 6 per cent. The entire
amount outstanding at any time shall bear intprest at the bank rate, subject to

a minimum rate of 6 per cent. for the first four crores and 7 per cent. for the
mt". s

Sir Purshotamdas Thakurdas: Will the Honourable Member be pleased
to give the date of that letter? '

The Honourable Sir Basil Blackett: The facts were published with
the evidence of the Currency Commission. '

8ir Purshotamdas Thakurdas: May I ask whether that letter was given
the same publicity as the letter to the Bengal Chamber of Commerce?

Mr A, Rangaswami Iyengar: May I know whether this effort on the
part of the Government to raise the bank rate to 7 per cent. has had
anything to do with the exchange ratio?

The Honourable Sir Basil Blackett: The Honourable Member seems
to be inviting me to embuark on a long discussion.

8ir Purshotamdas Thakurdas: With reference to the Honourable Mem-
ber's reply to (d), may I ask whether he is prepared to say what is the
difference in the financial conditions to-day and those in August 19247

The Honourable Sir Basil Blackett: That requires 'a long discussion-
The differences are many. As to one, I have in my hand the weekly issue
of a Bombay Broker’s ‘circular which says:

“A possible explanation of this reported action on Government's part is that
while it would be perfectly willing to supply lona fide trade requirements, it is
evidently of opinion that there has been a considerable persistent borvowing of
rupees against sterling securities, these bhorrowings being for the purposes of
speculation in exchange.’’ L

Sir Purshotamdas Thakurdas: Will tho Honourable Member say whether
he always bases the policy of Government on information conveyed in a
broker’s circular, whose name he is not prepared to give to the House?
The Honourable 8ir Basil Blackett: Brokers sometimes are right.

Sir Purshotamdas Thakurdas: Does the Honourable Member suggest
that in this information the brokers are absolutely right? .

The Honourable 8ir Basil Blackett: They certainly sometimes divine
the intention of Government correctly.

Mr. Ghanshyam Das Birla: May I know the name of the broker who
issued this ecircular?

The Honourable 8ir Basil Blackett: I will give the Honourable Member
A copy.
Sir Furshotamdas Thakurdas: May I ask the Honourable Member

whethey the bank rate affects only certain people who may be supposed to

be indulging in speculation or whether it also affects genuine trade and-
the genuine borrower?

The Honourable Sir Basll Blackett: I do not think it is much use con-
tinuing this discussion which is getting beyond the limits of question and
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snswer. I will repeat the statement that in the opinion of the Govern-~
ment of India financial conditions did not warrant the issue of emergency
currency at a rate below 7 per cent.

StrIEE oT KHaRAGPUR ON THE BENGAL Nacrur RalLway,

Mr. V. V. Jogiah: Will the Government be pleased to state if any
further information has been received from the Bengal Nagpur Railway
Company regarding the strikes and shooting resorted to at Kharagpur im
this connection, and, if so, what it is?

The Honourable 8ir Oharles Innes: I am sorry, Bir, that I have not very
much information to give the Honourable Member. The report which
the Agent has promised me has not yet reached me but I understand that.
some Members of the House have not seen the press communiqué issued
by the Agent yesterday in Calcutta and 1 propose first to read out the
substance of that communiqué:

“The general situation as regards the strike on the Bengal Nagpur Railway
remains substantially unchanged. Late on Monday night train control telephone
wires between Calcutta and Kharagpur were cut but communication was restored
‘before mid-day on Tuesday. The trafic staff at Tatanagar who struck work on
the 12th instant and resumed again on the 13th stopped work again to-day but 60
men have been drafted in from Kharagpur to take their places and the station is
in a position to handle all traffic offering. Poaintsmen at Shalimar remain on strike
and their places will be taken by 40 men drafted in from Kharagpur. Two inward
goods traing are being dealt with at this station to-day and it is expected that all
traffic offering can be handlefl there on Wednesday. All mail and passenger train
services are being maintained throughout the line though some degree of late runni
is inevitahle. With the exception of Tatanagar, strike is confined to Kharagpur an
the section between Kharagpur and Calcutta.”

Last night I got another wire to say that all sections are working except
Kharagpur to Shalimar. That means, [ suppose, tha' the Tatanagar staff
has gone back and resumed work on Monday.

The Kharagpur workshops were closed and the traffic yard has been
worked by well affected workshop men, also Shalimar and Santragachi.
All passenger trains are running but there is a limited goods service in
the Kharagpur-Shalimar section. .

I may say that T am keeping myself in touch with the Agent and if
I get any further information I will give it to Honourable Members at
the earliest possible moment either in reply to such private and short
notice questions as you may allow or in any other way that may seem
fitting.

Mr. Chaman Lall: May I ask the Honourable Member whether it is
not a fact that the Agent of the Railway says that there was yjolence on
the part of the workmen and because of that violence he ask%e Auxi-
liary Force Volunteers to mobilise and clear out the workn‘lﬂ', pm the
station yard? Will the Honourable Member tell us what soth’.
violence was indulged in by these workers in the s‘ation yard?

The Honourable 8ir Oharles Innes: I have no further information on
that point beyond what I gave in the statement.

. . .

Mr, President: The Honourable Member is expeccting further reports
and in view of that it would be futile to pursue this matter, especially a8
he has agreed to answer any private and short notice questions that
Members may desire to put.

(Mr. Joshi rose). .

Does the Honourable Member wish to ask a supplementary question?

-
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Mr. N. M, Joshi: Bir, I wanted to repeat my question again, whether
Government are prepared to make an impartial inquiry into the grievances
ot the men as well as into the situation.

The Honourable 8ir Oharles Innes: That, Sir, is not a request for in-
formation but a request for action. As I told the Honourable Member, I
:am not prepared to make any stutement on the subject

UNSTARRED QUESTION S AND ANSWERS,

]
CGrants To Locatl GOVERNMENTS.

94, Mr. Mukhtar Singh: Will ‘Government be pleased to place on
‘the table a statement showing the following information:

(a) the amount of grants given to the Local Governments during the
last five years,

(b) the amount spent by the different Local Governments during
each year,

(c) the amount of surplus which remained unused by the Local Gov-
ernments in each year,

(4) the purpose for which the money hak been utilised by different
Governments?

The Honourable Sir Basil Blackett: No contributions are made by the
Imperial Government to the different Provincial Governments for the im-
provement of agriculture and industries, The other parts of the question
do not, therefore, arise.

SCALES OF PAY OF SonrTERS OF THE RAIrLway Main Servick.

95. Mr. N. M. Joshi: (a) Is it a fact that the All-India Postal and
Royal Mail Service Union prayed for the equalisation of the scales of pay
of the Royal Mail Service?

(b) Has that request been granted?

(¢) If the proposal has not yet been accepted, do Government propose
to equslise the Royal Mail Service scale of pay with the Post Office scale
with effect from the dates the Dead Letter Office scale was equalised?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. The All-India
‘Postal and Railway Mail Service Union has asked for the equalisation of
pay of Railway Mail Service sorters with that of postal clerks,

(b) A scheme for equalising the pay of postal clerks and Railway Mail
Service sorters has, with the approval of the 8tanding Finance Committee,
been provided for in the budget estimates of the Post and Telegraph De-
partment for 1927-28.

(¢) Does not arise.

Time Test oF THr Rarnway Mair SErvice,

.. 96 Mr, N. M. Joshi: (a) Is it a fact that in the Conference of the
“heads of all the postal and Royal Mail Service Circles beld at Caleutts,
- somibtime back, it was decided to "provide in the time test, which is said
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.to be the basis for determining the strength of a Borting Section or of &
Borting Mail Office, for several items of work for which no provision
appears to have been made in the time test?

(b) If so, will Government lay on the table a copy of the time test with
the several items of work for which provision has been made by that
Conference and also state if the recommendation has been accepted and
necessary action taken thereon to revise the establishment of the Sorting
sections and Sorting Mail Office? ' ;

(¢) If the recommendation has not yet been accepted, what are the
reasons for the same?

The Honourable Sir Bhupendra ll'ath Mitra: (az) Yes, in 1910. The
Conference of Heads of Railway Mail Service Circles assisted by Postal
Officers of the Directorate.

(b) and (c). A copy of the Time Test recommended by the Conference
with an asterisk against the items added by that Conference is laid on the
table. The recommendation was neither accepted nor rejected by the
Director-General and no action was taken. The question was kept over
for examination until the financial position had improved. The Director-
General now proposes to have the time test of the Railway Mail Service
overhauled.

“
Deprrtment und class of work. Pref;iisst-lme Prom(:-tma
MAIL DEPARTMENT. _ M B M. B.
Bags received . . * . .| at 0 10 each st 0 10
Bags despatched . . . ot 010 at 010
Transit bags opened . . . at 38 o, at 8 0
Treneit bage closed . . .| at 8 0 , nt 8 0
Maeil lists received . . . . .| at 080 at 0 80
Mail lista despatched . . . . .| at 382 , at 8 20 A
Malil bags opetied . . . . . o at 8 0, at 0
Mail bags closed . . . . ) ot 8 0 at 8 0
Return-train bags opencll . . . .| at 10 80 at 7 0
Return-train bags closed . . .| ot 10380 et 10 30
*Well transit o . Jd000000 e at 7 0
#Well transit closed Jd000 e at 10 0
Total time required for Mail Departmcnt Jdo e
BORTING DEPARTMENT.
Unregistered articles received . . ' .| at 0 24 each at 0 2f B
Unmgmtered articles despatched . . | st 0 2% ot 0 24 B
#Newsprpers and large covers , - . . at 0 838 (O
*Undecipherable articles disposed of . . . caees at 010
*'I‘mmcnp’dm of vernacular articles ' at 0 by
'Unregmtemd articles for foreign couutnaa et
addreseed in vernacular i at 010
*Stamping of articles postod in letter-boxes
(when t is no van peon attached to the
section) . . e at 0 1
#Pre pr‘ratwu of a lnbelled 'bund.le . I st 030
‘Total time required for Borting Depurtment. A e
Rxermmron DEPARTMENT, Tud
‘Registered opened . . . .| at 1 6 ea at 2 0 (includin,
hags ope b ](hﬂ hngd-
N )
' - -l at . 1 15 " at 2 16
WHtﬂrmn;ﬁdﬂmﬂvd .' .| st 02 , at 0 30 LI
Registored letter miail articles despatched st 015 , at 0]20 )
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Department and class of work) rrm&ﬁm F uis.ﬂm'
.Bw]:nma!nmmx Duinenxxn-ooutd. . M. B. hg. UF.
ing of a registered letter . . Y T at

OWeighmgant and examination of an insured enve-

lope received . . I . at 0 80
‘#Weighment and examination of an insured enve-

lope dcspatched . . . . . . reeves at 0 80

Total time requnired for Registration Depart-

ment . . . . . . . I "
PamoRr DEPARTMENT.
Parcel bags opened . . . . .| st 180 each’ st 8 0
Parcel bags closed . . . . .| at 22 , at 8 807
Insared bagsopemed . . . . .| at 416 , st 415D
Imreﬁhg-md . . . . .| st 440 st 4 40E)
Registered parcel mail articles received .| at 040 , at O 40
Registered parcel mail articles despatched . .| ot 02 at 080
‘Unrqithmr parcel mail articles received ., .| st 020 , at 0 20
Un red parcel mail articles despatched .| st 010 , at 010]
* Weig t and examination of an insnred
1 . . ‘ . . ' . al 20
® Outaide parcel received . . . . . st 010
©Qatside parcel despatched . . . : at 010
Total time required for Parcel Department .
\
MIsCBLLANEOUS,

® Work vide rules 186 and 88 of the Post Office

Manual, Volume IV, etc. . . . . at 20 O

A.—Including the time for writing up mail lists and 3/ 207 are to be sllowed
for every 40 or less entries.

B.—In the case of travelling sections 0’ 37 and T. D. seetions 0’ 4*.

C.—In the case of travelling sections 0/ 4" and T.D. Sections 0/ 57.

D.—In the case of sorting offices 5’ 0#.
E.—In the case of sorting offices 6/ 30”.

Note.—According to the rules the Head Borter is required to supervise and check
‘the sorting work of the section, but the strict application of the time-test does
not provide for the extra work required of the head sorter. It is, therefore, pro-
posed to add to the actual time arrived at by the time-test a period of half an hounr
for each sorter justified by the time-test. In no case, however, should the additional
«establishment for supervision be more than 1 sorter per sef.

*

. Workine Hours or Exrrovees or TRE RaiLway Mar. Service.

97. Mr. N. M, Joshi: (a) Is it a fact that the Railway Mail Bervice
employees working in running sections are required to attend office, on the
day of their return to Headquarters or on_the following day as the case
may be, that they are required to attend the platform at a certain hour
{(from 13 minutes to 1 hour as the case may be) fixed by the Superintend-
ent of the respective Division, before the departure of the train by which
they are to proceed and that they are generally detained at the station
after reaching their beat, for a period extending to one hour and more?

{b) Has any definite datum been laid down for the purpose of counting
We time spent under the above items for caloulating the working hours of
a

‘running section?
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(¢) 1f not, do Government propose to consider the question of counting
ithe time so spent towards duty and to issue necessary orders?

The Honourable 8ir Bhupendra Nath Mitra: (z) The facts are generslly
a8 stated by the Honourable Member though the periods of time to which
he refers vary according to circumstances.

(b) and (¢). The matter is under examination and steps have already
been taken to give relief in cases where it is considered to be urgently
required.

Grant or House RENT ArrLowawces To THE Maiir Guarps anp
oTHER INFPERIOR SErvaNTs OF THPE RalLway MaiL Servior IN
THE Mapr18 PRESIDENCY.

98. Mr, N. M. Joshi: (a) Is it a fact that the house rent allowance.
sanctioned for the postmen and inferior servants of the Post Offices at
Madras and at some important district centres in that Presidency, have
not been sanctioned for the mail guards and other inferior servants of the
Railway Mail Service who are respectively of equal cadre with the former?

(b) If so, do Government propose to sanction the same rates of allow-
ances for the mail guards and other inferior servants of the Railway Mail
Berviee? S

The Honourable 8ir Bhupendra Nath Mitra: (z) Yes.

(b) The question has been taken up by the Director-General.

MOTIONS FOR ADJOURNMENT.

STRIKE AT KHARAGPUR ON THE BENGAL NagPUR Rarrnway.

Mr. President: I have roceived two notices for adjournment on the
‘subject of*the strike at Kharagpur about which we have just had some
questions. In view of the fact that the Honourable Sir Charles Innes has
not received the report from the Agent which he expects shortly, and in
view of the fact that he is always ready to supply the information to
Honourable Members whenever available, do the Honourable Members
who have given notices of these motions for adjournment propose to press
‘them ?

Mr. Ohaman Lall: I am in entire agreement with your suggestion and
I dp not intend to press my motion for adjournment in view of the fact
that no information is available to-dav., But, with your permission, I may
add nlso that T hope no hindrance will be placed in the way of our getfing
the information supplied by the Agent. G

Mr, M. K. Acharya: T also agree to your suggestion, Bir. It may wait.

THE INDIAN FOREST BILL. .

LD ON THR TABLE AS PASSED BY THE Couxcii oF STATE.

Secretary of the Assembly: Sir, in accordance with Rule 25 of the
Indian Legislative Rules, I lay on the table the Bill to consolidate the
law relating to forests, the transit of forest-produce and the duty leviable
on timber and other forest-produce, which was passed by the Council of
State at its meeting of the 15th February, 1927.

B2



THE STEEL INDUSTRY (P\ROTECTION) BILL—contd.

Mr, President: The House will now resume further discussion of the
motion :

“That the Bill to provide for the continuance of the protection of the steel:
industry in British India, as reported by the Belect Committee, be taken into
consideration."’

Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): Sir, the
motion before the House is that the Bill be taken into consideration. To
that an amendment has been moved by my Honournble friend Mr. Jamna-
das Mehta that the Bill be recommitted to the Select Committce. Sir,
according to your ruling we are entitled to discuss not mcrely the question,
which may be somewhat narrow, that the Bill be recommitted, but also
the Bill itself because it has to be taken into consideration by this House.
That being so, I, 8ir, wish to deal with all the points generally that arise
in this discussion.

Now, Sir, the first question that has been pressed in this House is that
~this Bill amounts to or is in fact Imperial Preference. Now, Sir, I have
‘tried my best to gonsider this matter and I must confess that I cannot
“‘see how this Bill lays down any policy of Imperial Preference. You find,
Sir. . . . (An Honourable Member: ‘‘The Tariff Board says s0.'’) The
Tariff Board does not say so. I shall prove to the satisfaction of the
Honourable Members if they will allow me to put my facts and my argu-
ments, and I hope to convince them, that the Tariff Board does not say
so. I only hope that Honourable Members will have a little patience and
will keep their minds open. I hope and I venture to say that I shall
ruoceed in convincing you.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
Do not prophesy.

Mr. M, A. Jinnah: Unless of course you close your minds or unless
they are closed already. I believe they are so far as the Whip is con-
cerned. But anyhow % do not really want, Bir, to'introduce any kind
of heat or passion into this debate. I do not wish even to take am;
notice of some remarks which were made by Mr. Birla, except that
would only say that in his calmer moments when he revolves in hig mind
what he has said he will regret it, and I think it was not befitting the
dignity of a man of the position of the Honourable Mr. Birla. But I do
not want, as I say, to indulge in any kind of personal recrimination. Nor
do I wish to introduce any heat or passions. Let us calmly consider the
subject. We have got three proposals before us. We have got the Govern-
ment Bill of differential duties. We have got the amendment of my
Honourable friend, Mr. Chetty, of weighted averages, with this qualifica-
tion, that there should be a basic duty and an additional duty, an additional
duty liable to increase or decrease; and if I may take the liberty, I congra-
tulate my Honourable friend, Mr. Chetty. His was a ressoned speech.
His was a fair and frank statement of his case and he advocated his case
ably. But I hope that I may be able to satisfy him where the serious
flaw is in his propossl.

Well, Sir, to get back to my point, is this Bill Imperial Preference”
Now, Bir, as I understand Imperial Preference, it is not a new thing. It
Qus been dealt with at very great length by the Fiscal Commission in their

l ( 890 )
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Report, and if Honourable Members will take the trouble of going through
it carefully they will find that, boiling it down as far as one can, it means
this. The idea underlying a scheme of Imperial Preference is that the duty
on British steel is 8o low compared to that on foreign steel that duty-paid
British steel is able to undersell dutv-paid foreign steel. Will that be
the case here? Certainly not, because the foreign steel will still be
imported duty-paid for Rs. 7 less; and the home steel only reqyires Rs. 120
ag the fair selling price, while the British steel under the differential system
of duties which is embodied in the Bill cannot be imported duty-paid for
less than Rs. 128. Who gets the preference? Is that Imperial Preference?
(Beveral Honourable Members: ‘‘Yes, yes.”’) I shall have to learn it.

Mr. Jamnadas M. Mehta: You might begin now.
Mr. M. A. Jinnah: Well, I am not going to learn from Mr. Jamnadas.
Mr. Jamnadas M. Mehta: Learn from Sir Charles Innes,

Mr. M, A. Jinnah: Mr. Jamnadas, I know, because he carries a few
books under his arms, poses as a great economic authority.

-Mr, Jamnadas M. Mehta: You are a greater authority.

Mr. M. A. Jinnah: No, I am not. I am asking you, where does the
preference lie? Is that Imperial Preference? Now the Fiscal Commission
in their Report, having dealt with this question, refer to_the position of
this Legislature and they quote from the Report of the Joint Select Com-
mittee and they say that this was the position laid down by the Joint
Committee as to the position of this House. This is what the Joint Belect

Committee on the Government of India Bill say:

“Whatever be the right fiscal policy for India for the needs of her consumers
as well as for her manufacturers, it is quite clear that s_he should have the same
liberty to conmsider h#r interest as Great Britain, Australia, New Zealand, Canada
and South Africa. In the opinion of the Committee, therefore, the Becretary of
State should as far as possible avoid interference on this subject when thie Government
of India and its Legislature are in agreement and they think that his inter-
vention, when it does not take place, should be limited to safeguarding the inter-
national obligations of the Empire or any fiscal arrangement within the Empire to
which His Majesty’s Government is a party.”

Having quoted this paragraph the Fiscal Commission proceeds : '

“In his despatch of the 30th June, 1821, the Becretary of Btate said that on
behalf of His ﬁsjest.y's Government he had accepted the principle recommended by
the Joint Committee in* this pussage. It is true that some doubt may be aroused
by the words ‘any fiscal arrangements within the empire to which His Majesty's
- Government is & party.’ But we have explained that Imperial Preference as

nd as understood by us cannot involve any dictation by

hithertc -actised &
fnjesty’s. t to any portion of the Empire. The convention which the

Mnjesty’'s (lovernmen ] e,
creta State has undertaken to establish gives, it is true, no assurance ng;t a
0es,

reta f
e v red by the Indian Legislature will necessarily be adopted. But

hicy favou
r:% ?,}}:inltfogiva a practical assurance that no fiscal mensure which the Indisn
lature does not approve will be adopted in India. Any fear, therefore, that
particular applications of & policy of preference can be made contrary to the wishes

of the Legislature appears to us to be illusory.  Nevertheless we would put the
::nt.t};: beygol:c; l:;li pogfieble doubt by unert.iui as our third principle that no Yrehr-
ence should be granted on any commodity without the explicit approval of the ndifn /
Legislature.”
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Sir, then in paragraph 262, which is very short—I do not want to read
these paragraphs to you, but I think I ought to make the position clear—
it is said:

‘“We recognize that the question of Imperial Preference is one which can only
be determined in accordance with Indian opinion, and that the Indian view can be
best ascertained by a reference to the Council of Btate and the Legislative Assembly,
without whose free consent mo such policy can be adopted. We feel confident that
the Indian Legislature will consider the obligations of India in this matter,”

and so on.

Now, Sir, this was 8 report which was made in 1922, Here, Sir, I now
turn to the Government, and I turn to Sir Charles Innes. When Sir
Charles Innes introduced this Bill, he naturally of course, very cautiously,
did not explain the position of the Government with regard to Imperial
Preference, although the paragraph 105 in the Report of the Tariff Board
refers to that question; and he did not make the position of the Govern-
ment clear, even after the Bill was introduced and even after the discussion
took place at the time when the motion was that the Bill be referred to a
Belect Committee: Sir Charles said that that matter would be threshed
out in the Seclect Committee. Up to the present moment, Sir, we have
not got a clear idea from the Honourable Member speaking on behalf of
the Government of India on this point. I therefore ask him to make this
position clear. I would ask the Honourable Member to make a statement
on the floor of the House on behalf of the Government. It is entirely an
Empire sentiment; and in the terms of the Report of the Fiscal Commis-
sion, no legislation involving Imperial Preference can be undertaken without
the consent of the Central Legislature. I say that this does not embody
the principle of Imperial Preference.

The next point is, is this British preference as such? Now, Sir, the,
position seems Yo be this. The Tariff Board—if you will read the Report
and analyze it—takes this view—and remember, after all, the Tariff Board
is an expert body. The Tariff Board has been at this business for over-
three years and a half. The Tariff Board sat over thig particular inquiry
with which we are now concerned for eight months, and the Tariff Board
have made %their recommendations and put forward their scheme. Ordi-
narily, 8ir, it will bs very difficult for anyone to say that that scheme should
not be accepted, unless you find that it was fondamentally, radically, wrong -
on the face of it. You cannot say—and I do not venture to say—that any
of the three schemes which hold the floor of the House to-day are perfect.
My friend, Mr. Jamnadas, said that the scheme is speculative. Well, has
anyone ever heard of any hypothetical scheme which did not involve a
certain amount of speculation? How are you going to control, for certainty,
all Yhe factors in any scheme of this character? Is Mr. Jamnadas's scheme
no speculative? How do you know for certain that those factors will’
remain absolutely stationary for seven years? Every hypothetical scheme
must be speculative. Very well. Then, what is the good of saying that
it is a speculative scheme? The Tariff Board, who examined a number
of witmesses, who examined various documents and papers, after eight
months of laborious work, for which I have no hesitation in congratulating
them most warmly (Hear, hear)—have put forward a scheme beforc the
Government, The Government, I take it, have also examined it, bad as
the, Gpvernment may be, incompetent ss the Government may be. But
thﬂ?f ave examined it, and they dare not touch a single word of it. They
\sy. “ We will give effect to it ”’. Now, Bir, I do not say that this scheme-
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is perfect. I do not know what my Honourable friends here would have:
suggested if they had been members of the Tariff Board. I do not know
whevher, if my Honourable friends on this side had been on the Treasury
Benches, they would have overruled this scheme and started a new one
and pub it before this House. But, Sir, I think it will be conceded that
it is a matter that requires a great deal of investigation and a great deal
of consideration before you turn down a particular scheme which has been
evolved after eight months of labour by your Tariff Board. Now, Bir,
we have got this scheme. What is the scheme and what is the objection
to the scheme? As far as I have been able to gather the only objection
that embarrasses the minds of some Honourable Members—it does at first
sight embarrass one's mind—is that % savours, it smacks of British pre-
ference, not Imperial Preference but British preference. Well, Bir, let
us examine whether this is British preference or whether it is in the interests.
of India. If I was convinced in my mind that Ythis was Imperial Prefer-
ence, if I was convinced in my mind that this was British preference as
such at the sacrifice or at the expense of or ageinst Indian interests, I
would be the first to vote against this Bill without hesitationg But is that
so? First of sll what does the Tariff Board say? The Tariff Board say
this: (Mr. C. 8. Ranga Iyer: ‘‘Page 68."") No, 8ir, you must not mislead
me; where they talk of Imperial Preference, this is what they say in

paragraph 105:

“It may be vrged that a system of differential duties in the form suggested’
involves the adoption of Imperial Preference in relation to steel. In the sense that
our proposals necessarily imply a definite decision on the question of policy, such.
a statement of the case is incorrect."’

(Mr. Jamnadas M. Mehta: ‘‘Go on.'’) Yes, Mr. Jamnadas, I will:

“In our Chapter on the price of imported steel we have already explained that
while we have some grounds for confidence in the stability of future prices of
imported British steel, the future price of Continental steel is wholly uncertsin.
We contemplate that in the proposed scheme of differential duties, the duties on.
British steel® will be definitely fixed for the period of protection and those on
Continental steel will be liable to #ariation. At what point the prices of Con-
tinental steel will staBilise and whether there will then he any difference between
the duties imposed on Continental and British steel are matters which depend on
the future play of economic forces, and which cannot therefore be foreseen.''

I think, Sir, that Honourable Members do not appreciate the position. The
position is this: if you read the whole of this Report you will find that
the Tariff Board has dealt with the position of British prices and Con-
tinental prices. They have after careful consideration come 'to the conclu-
sion that British prices are more or less stable and I shall prove that in
& minute. They have come to the conclusion that Continental steel prices
are not atable; and let me tell you that fluctuations took place to the extent
of £5, £4 and £8. ‘“Why?"’ vou will ask. T shall explain that. They Ay
that Continental steel prices are so fluctuating that it is not a stable
market so far as Continental steel is concerned. The main causes are
deprecintion of exchange and dumping and, 8Sir, T submit with great respect
to some Homourable Members that they have not yet quite appreeiated
these causes. Dumping and exchange depreciation are the causes. How
long will these continue? These are facts. How long i will continue
the Tariff Board say, ‘* We do not know '. Now, let me proceed . . . . .

Pandit Motilal Nehru (Cities -of the United Provinces: Non-Mubam;
madan Urban): What is the fgot? Tf the Tariff Board do not know any- {

" thing about it, what are the facts?
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Mr. M. A. Jinnah: The fact therefore is that it is necessary that you
should pyt an additional duty which will be liable to be reduced as the
prices stabilise. I do not know whether I have made myself clear.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
medan Rural): I am afraid nob.

Mr. M. A. Jinnah: Very well; I shall try again. What the Tariff Board
:says is this: it is a case of dumping; it is a case of unfair competition. (An
Honourable Member: ‘“How?'’) I shall prove it if you like from the
.evidence that was taken by the Tariff Board. Before the War between
the prices of Continental steel and the prices of British steel the difference
was 5 or 10 shillings. I will prove it from the evidence of Mr. Anandji
:and Mr., Trivedi. I have got it here. Of course now that Germany and
Belgium have stabilised exchange to that extent speculation has dis-
appeared; but France has not. The Tariff Board say that this additional
duty over and above the basic duty is necessary for this unfair competition
and dumping, I shall satisfy you that that is the line of argument of
the Tariff Board; and as soon as Continental steel gete back to its normal
state and prices are stabilised, that is to say, when there is no dumping
and no depreciation of exchange, which two grounds of course give them
an advantage and enable them to sell at lower prices. When prices have
become normal, there will be no need for an additional duty. The moment
that stage is reached, this so-called British preference will not exist, as
the additional duty may go. I say it is a differential duty which I say
any country is entitled to resort to under given conditions and I shall
prove to you that other countries have done it . . . .

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): May I ask the Honourable Member,
if there is unfair competition between Britain and the Continent, why
should we be called upon to equaslise it?

Mr. M. A. Jianah: T am very much opliged to my Honoursble friend,
Mr. Shanmukham Chetty, for putting that question o me. I will tell,
12 Noox, YoU why, because we want to sell our home steel, and it com-

" petes with botb half and half. Remember that Tata Steel has
got to be sold. Against whom has it got to compete? Is it only against
British steel? No. ls it only against Continental steel? No. If Con-
tinental steel is dumped here and there is an unfair competition, how will
you get a fair selling price of Rs. 120 for home steel

Mr. Jamnadas M, Mehta: By bounties.

Mr. M. A. Jinnah: Yes, 1 will come to the question of bounties in &
‘minute. My friend Mr. Jamnadas is very keen on bounties.

Mr. R. K. Shanmukham Chetty: By putting a duty on the weighted
-average system. '

Mn M. A. Jinnah: T quite see the point of my friend Mr. Chetty. Even
my friend Mr. Chetty in his weighted average system has followed this
principle, namely, that he is putting an additional duty; but he is putting
an additional duty on both British as well as Continental steel. There-.
forg, he is not only penalising }he Continental steel that deservesr to be
penalised, but he 1s also penalising British steel agajnst which there is

E- no case of dumping or unfair competition. He thinks, therefore, he has
.achieved his object by avoiding the idea of British preference. But he
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fails in achieving his object, and I may answer him at once although I
am taken away from my line,—I don’t mind it,—he does not achieve his
object at all, because once you have British steel which comes in duty
paid at"Rs. 129 and Continental steel at Rs. 111,—that will be the case
under his scheme,—you will at once raise the price of steel because you
have British steel which cannot come in for less than Rs. 120, and Rs. 120
-which you are fixing is not necessary for the protection of Tatas, because
the fair selling price which we have to secure to Tatas is Rs. 120. Why
do you want Rs. 120? Who will pay the difference of Rs. 6 between
Rs. 128 and Rs. 129? Who will pay that difference? It is the con-
sumer who will pav it and I shall satisfy my friend that it
will mean Rs. 48 lakhs to the consumer per year on this and fur-
ther on the fabricated steel. I will give you the figures in & minute. Not
only that. If the British steel cannot be imported duty paid for less than
Re. 129, the Tatas will put up their price. Who will pay for it? There
again it is the consumer who will pay for it. Why? It is not necessary
for the protection of Tatas to give them Rs. 126 or Its. 127. We want to
secure to Tatas Rs. 120 fair selling price. Then my Honourable friend
will say ‘‘Oh, the consumer of Continental steel will benefit’’. But will
he benefit? Will he get the Continental steel which will come here
duty paid at Rs. 111, for Rs. 112 or Rs. 116? I will prove to the House
from the records that the consumer will have to pay very nearly as much
as the price of British steel, and if that is so, what is the result? The
consumer has to pay Rs. 6 more for British steel; he will have to pay
more than Re. 120 which is the faif selling price of Tatas steel, and he will
have to pay for Continental steel very nearly the same price as for British
steel. Do Honourable Members realise what will be the consequence of
it? Who will suffer? Tt is the consumer. And if T am right—and I
will show you the figures,—I venture to say, it will go up to several
crores of rupees in seven years. Do vou want the consumer to be burden-
ed with this unnecessary burden? With what object? Merely to avoid

so-called Imperial Preference.
Pandit Nilakantha Das (Orissa Divivion: Non-Muhammadan): What
is the approximate amount in one year?

Mr. M. A. Jinnah: If I go on answering questions, Sir, I shall pro-
bably take the whole day.
~ Mr. President: If the Honourable Member does not wish to answer
questions, he must not resume his seat. -

Mr. M. A. Jinnah: I really did not know what the question was, but
I do-not think it really arises out of the point that I am now discussing.

Mr. President: The Honourable Member need not give way if he does
not want to answer questions.

Mr. M. A. Jinnah: I am always glad to give way, but I do not think
I should answer questions if T give way; it is for me to consider whether
I should answer them or not. ¢

Well, 8ir, to proceed further. I will finish with th aragraph which
I was reading. This is what the Tariff Board says: °P P °

“‘Our inquiry is confined to economic i i i '
is duirsb};! irrl'y the interests of I(:anélii lz'ﬁue:éo:nogﬂg m:e?o:f tgleﬂ:?::lhdu::

taction of Indian industries and for a fair adjnstment of the burden involved
do not feel debarred by political mnsidaration: from mommznding them.” "
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(An Honourable Member: ‘“What are the political considerations?’’) The
Political considerations are these, that you would think it is preference to
British steel.

Mr, 0. S. Ranga Iyer: No, it is British preference. ‘

Mr. M. A. Jinnah: No, no, and because there is a difference made
between the amount of duty that is imposed on Continental steel and the
amount of duty that is imposed on British steel, therefore it is British
preference, and therefore, although it may be sound on eccnomic grounds
and in the interests of India necessary, still you will not have it? (Honour-
able Members: ‘‘No, no."")

Pandit Motilal Nehru: The thin end of the wedge.

Mr. M. A. Jinnah: Well, Sir, when T am told that although it is in our
interest, that although on economic grounds it is sound and for the benefit
of this country .

Pandit Motilal Nehru: You do not admit that.

Mr. M. A. Jinnah: My friend Pandit Motilal says it is the thin end
of the wedge. Thin end of the wedge or not, it is for our benefit, if it is
gsound economically and in the interests of India, if you still say that you
will not have it (Honourable Members: ‘‘No, we will not have it'"), then,
8Sir, standing here alone, I will have it,

Mr. Jamnadas M. Mehta: Have if.

Mr. M. A. Jinnah: If it is in the interests of my country 1 will have
it. (An Homourable Member: ‘‘That is the point’’.) That is the point, Sir,
and let this House decide whether that is so or not. Do not start with
this thin end of the wedge argument. Is it for the good of India? (An
Honourable Member- “‘Yes.””) 1If it is for the good of India, then T will
support the measure, and whoever does not support, cap go into the other
iobby. TIf it is against the interests of India, I will not support it.

I want the House to come back to the point. Perhaps I will read to
you at once now, if I can possibly get back to the issue, the words of a
very great authority in Bombay, a merchant prince, who presided over the
Indian Chamber of Commerce. This is what he said. (An Honourable
Member : ““Who is that?'’) Mr. Lalji Naranjee. Do mnot prejudge him.
This is what he says:

“You will all, T hope, agree with me when I say that sound economics cannot
be based on mere sentimentality, and that emotionsl arguments are never to be
introduced in a discussion of economic subjects. In economics two and two will
always make four, and it does not matter if the two on the other side is either-
Indian or foreign." D

Now, 8ir, T want the House to get to that frame of mind, and if vou
get to that frame of mind, then T will say this. Our position really in
this House ia this. We have got three proposals before us, and we have
got to select the hest. That is the position in which this House is placed
to-day. (An Homnourable Member: ‘“Which is the best?'’) That is the
point; and that is for vou with vour intelligence to decide. You exercise
your tmtelligence and decide and vote as you think best. (An Honourabls
\:embw: ““We do.’””) Very well, then let ua proceed. Let us take the:
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first proposition now. Supposing it was a question of quality, would you
differentiate or not? Even Mr, Jamnadas says ‘‘yes’’. And nobody can
object to it. Now, first of all, let me put it before the House. It was
gaid: ‘‘Oh, but standard steel comes from the Continent: what about
that?"’ (An Honourable Member: ‘‘Yes.”") Yes. How much, will you
tell me? (An Honourable Member: ‘‘As much as you want.”) Let me
tell the Honourable Member that during the last so many years even
Mr. Trivedi in his examination stated that he had only one order given to
him. And let me examine how much of the standard steel comes to
Indisa.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): May T interrupt for one moment, Sir. I want to
inquire whether, except in structural sections, there is anything like stand-
ard or non-standard quality.

Mr. M., A, Jinnah: I am going to answer that question in a minute
and I am on that point now. I say we have got very definite figures,
British steel of these four classes, with which we are concerned, imported
into India is about 86,000 tons and the Continental steel which is imported
into India of these four classes is 271,000 tons. SAn Honourable Mem-
ber: ‘“What is the Indian production?’’) Well, India produces at the
present moment 880,000 tons. Out of that you may deduct the rails—I
think they are about 195,000 or 200,000—and that leaves 180,000 tons.
Out of 180,000 deduct the tin bars and galvanised sheets, which at present
India produces and thus it would leave about 125,000 tons of these four
olasses—I believe I am correct—and India will probably with its increased
output do so by 70,000 more. But to get back to my point, we have
271,000 tons of Continental steel. Now, the question is, first of all, how
much of this 271,000 is standard steel? Let us consider that. It has
not been, 8ir, up to the present moment, put before this House, even
with any show of appearance, that any portion of this 271,000 tons com-
prises staddard steel, Has anybody put it before the House—except for
the ipse dizit and, the assertion of Mr. Birla? Why does he say that?
The question is, why dces he say that? Has he got the figures? Has he
given the House anv explanation why this inference is to be drawn? He
says: ‘‘Oh, standard steel comen from the Continent and therefore it will
be pennlised.’

(On Mr. Birla rising again.)

dlr. President: Order; order. I want the Honourable Member to pro-
ceed.

Mr. M. A. Jinnah: Now, Sir, the position is this. We have got four
classes: structurals, baers, plates, and black sheets. The question of
standard stcel does not arise in the case of black sheets. It also does not
arise in the case of bars and plates, mostly non-standard, except a few
thousands. The samea may be said of structurals. 8o there is a very small
amount of standard steel with regard to the class plates. It will phobably
be a few thousand tons. Then you find a fow thousand tons in the strue-
tural materials. You find, therefore, that if you take the bars, they are
111,000, structural material 96,000, plates 28,000, black sheets 86.000.
That makes 271,000. Now the structural 96,000 are non-standard barring
a few thousand. The bars are practically the whole amount non-stand-
ard. The plates a few thousand out of the 28.000 are standard, the resg'f
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-are non-standard. And the black sheets 86,000 altogether non-standard.
“Therefore, nearly 90 per cent. or more than 90 per cent. of the Continental
steel is non-standard. My Honourable friend says ‘‘How?'' (An Honour-
.able Member: ‘‘He said ‘No’.””) Well, but I have got these figures here.
. Mr. Birla at any rate did not give us any figures. I am at least giving some
figures to the House, and I am perfectly willing that you should put me
right if T am wrong. Now, Bir, if that is correct, then my first proposition
gtands, that, on the principle of different qualities, would you not be
justified in differential duties being imposed? Would you or would you

not? (Lieut.-Colonel H. A. J. Gidney: *Certainly.”") Very well, that is
point No. 1.

Now, for point No. 2. Would you or would you not impose a differ-
ential duty if I satisfied you that this is a case of dumping, of unfair
competition? You will not do it even if it hurts you? Very well, don't
do it. (An Honourable Member: ‘‘ It doesn’t hurt.”’) Now, I will show
you that it does. I will explain it to you in & minute. I will give you
first of all the figures: see whether it is dumping or not. You find Con-
{inental imports in 1921-22, 176,000; in 1922-28, 261,000; in 1023-24,
‘248,000 ; in 1924-25, 808,000. (Mr, Jamnadas M. Mehta: *‘ Shouting does
not make an argument.’”’) Well, Bir, impertinence is no argument. An
interruption of this character does not help anybody. When my Honour-
able friend was speaking, I did not say that he was shouting. Does it do
any good? Why cannot you preserve some dignity? (8ir Darcy Lindsay:
‘“ Hear, hear.”’) You find that the Continental imports in the year
1924-25 went up to almost double. Is that, Sir, dumping or is it not?
(An Honourable Member: “‘It is not dumping.”’) Well, Sir, now, what
does the Tariff Board say? You will find what they say aEout dumping
in para. 129. They say:

“The Steel Company's proposal for the introduction of ‘‘Anti-dumping’ 1egisla-
tion does not raqull:e {mypdalt):i]ad discussion. 'I‘t;m claim is partly g&ed cm‘ the
statement that the price of English rails offered in India has been below that at
which similar rails have been sold to English railways. Bu#§ in accordance with
ordinary business practice, export prices of rails and other kinds of steel even
before the war were lower than the Eome prices and we have discounted this feature
of the Furopean steel market by basing our prongon.ln on export prices. Further,
the offect of the depreciation of Continental exchanges on import prices has been
met by our proposal of additional duties on steel of non-British origin. The objects
which the Steel Company has in view will, therefors, be attained without the enact-

ment of a specinl anti-dumping measure. In any case, as we have already r:viutod
.out. in Chapter VI, we helieve that, under the existing commercial treaties, the pro-
posal, in the form in which it has been presented to us, is not practicable.”’

You will find in paragraph 95 the Tariff Board again deal with the question
.of dumping. This is what they say:

“Byt in any case, we consider that a system of bounties, while it may to some
extent protect the Indian industry against losses due to foreign com etition,

is
not. nearly so offective in preventing wnfair competition, especially where it is
aided by the uncertain factor of a depreciating exchange.”’

Therefore, the Tariff Board had befire them the evidence of dumping,
and now let me refer you to the evidence of dumping. You will find
it in the evidence of Mr, Anandji Haridas. Sir, if I may say so, I have
rend his evidence and he has created en impression upon my mind thab
 he has given his evidence frankly, honestly snd against his own vital
inferests, beonuse he is ome of the biggest dealers and therefore what
Me safd is nmot so much in his own interest as in the interests of Tndia.
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He actually advised the Tariff Board to take steps against anti-dumping.
This is what he says in his evidence:

“Mr. Anandji: That is what I said. But there is this additional difference that
I want to make between British steel and Continental steel by having a higher dut;
on Continental steel—call it dumping duty or anything you like—and that duty shnﬁ
be with the Government of India for payment to the Steel Company whenever »
there is a fall in prices. )

Dr. Matthai : When you have a general scale of duties, you have a fund out of-
which bounties may be financed.

Mr. Anandji: I don't want to put the same duty on all steel.

Dr. Matthai : We are doing that. This would simply mean an extension of the -
scheme.

AMr. Amandji: Distinction between countries with a depreciated currency and-
England.

Mr. Matthai : Germany has not got a depreciated currency. I understood you to-
mean that on the one side there was to be a duty for Great Britain and on the
other side a duty for all the other countries.

Mr, Anandji: I was wrong there. I would make a distinction between England .
ard the Continental countries.'

Bir, Mr. Anandji has shown by figures also what the position is. Well,
Bir, if the case of anti-dumping is proved—at least proved prima facie—
the Honourable Members will say, ‘‘ Oh, if it is a case of anti-dumping,
why not call these anti-dumping duties?”’ That would be the next ques-
tion, ‘“ Why not call them so? In that case we do not mind the differ.
ence.”’. That is what it comes to. Again I would refer the Honhourable
Member to the Report of the Fiscal Commission and also to the steps
that have been taken by other countries on these lines and see how it
is possible, having regard to the commercial treaties, to make out a case
of anti-dumping. It i8 a very difficult case to make out having regard
to the terms of commercial treaties between different nations. I have
got one instance. Australia all of a sudden discovered that we were-
sending pig-iron and cricket talls there. The theoretical ratio in India
is 2sh. T do not want to go into the exchange question here.

¢ Mr. Chaman Lall (West Punjak: Non-Muhammadan): That is where
two and two do not make four. (Laughter.)

Mr. M. A Jinnah: Because it is not an economic question.
It is the ourreney policyy, What was done was this. The
Australian Government imposed an anti-dumping duty on Indian pig-
iron and cricket balls because the exchange value at that time was 1s. 4d.
to 1s. 6d. So the Australian Government thought that our exchange had
depreciated to such an extent that we were entering into unfair com-
petition with regard to pig-iron and cricket balls. It was then pointed
out to the Australian Government that this was merely a theoretical ratio
of 2sh. and that they had gone wrong. Bubsequently, Sir, they repealed
the measure which they enacted. I put it to you, therefore, is it or is
it not a very difficult thing to establish a case within the strict tetms of
the treaties? You have got to prove to the hilt that the ecountry which
is entering into unfair competition or is dumping its goods is doing so in
India at a cost lower than the cost prevailing in its own market or in that
country. It is a proposition which it is very difficult to prove to the
hilt. The Tariff Board, therefore—I say all gredit to them—get rouid
and say, ‘* We are satisfied that there is dumping; we are satisfied that
there is unfair competition; and we can do it by this method withou
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.creating any hue and cry or any further difficulty and we shall so recom-
mend.”. 1 really therefore ask you to dismiss from your minds this idea
that this is really not in the interests of India. If it is so, then let us
--examine it now.

Of the three suggested methods I will take first of ali the scheme of
Mr. Jamnadas Mehta. Well, Sir, he does not find a supporter in his own
camp in Mr. Chetty except a half-hearted support. Certainly he does
not find a very warm supporter in Mr. Birla and when you have the doctors
differing I think the patient is in danger, and I hope that Mr. Jamnadas
Mehta will réconsider his position and not press his scheme. Now, Bir,
Mr. Jamnadas Mehta’s scheme is this. He says, put a duty or tariff cum
bounties. He says that bounties should be given in respect of these four

-olasses. He says, ‘' I put forward before you a splendid scheme. Never
mind the Tariff Board. They worked over it for eight months, they may
be experte but they have all gone wrong. I arrived in Delhi in January.
I hardly sat in the Belect Committee owing to the obstructive attitude

-of Bir Charles Innes who deliberately prevented me because had I teen
present it was a lost game to him.”” However much I may differ from
Mr. Jamnadas Mehta I respect his views and have always held that by
temperament and constitution he is a constructive genius. When he gets
exuberant he becomes & destructive genius. He to his eredit puts forward
a constructive scheme. I am always open to conviction. I really have
psid a great deal of attention to it: I have carefully considered it. I
have spent a lot of time over it in trying to understand it. These are
my difficulties and I put them before you to consider whether I am right
.or wrong. Mr. Jamnadas Mehta says, ‘‘ Give a bounty on these four
classes.”” He says that the receipts from protective duties will come to
Rs. 65 lakhs. I do not think that that figure is quite correct: I think it
is about Rs. 56 lakhs, but that does not matter. It is a few lakhs here
and there and when we are putting up a scheme in arhurry a few lakhs
do not matter. But I will take his own figure of Rs. 65 lakhs. He says,
vou can give Rs. 25 lakhs out of this for bounties. Well, that is sub-
stantially correct, but in the last year—we are thinking of 7 years—it
may be a little more. But when you do that, what is the object, what is
the principle underlying this protection that you are giving to the steel
industry? TIs it merely for the benefit of the Tatas or is it for the benefit
of the industry? The Tariff Board say this in paragraph 144 of their report.
But, first of all, I put this question to you. Do you agree with me or do
you not, that the first principle is that the protection should be diseri-
minating? If it were left perhaps to some of us, and if we were in charge
of the Government we might adopt a very different policy. I do not
however wish to open up that question, but I will assume for the purposes
of this Bill that the policy of protection should be diseriminating and I
find that that principle was endorsed by my Honourable friends Pandit
Madan Mohan Malaviya and Mr. Birla in their dissenting minute on the
Fisca]l Commission Report.

Mr. Ghanshyam Das Birla: I never gaid that. What T snid was that
protection i8 always discriminating.

" Pandit Madan Mohan Malsviys (Allshghad and Jhansi Divisions: Non-
} fuhammadan Rural): T was not on the Commissicn.
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* Mr. Ghangshyam Das Birla: In our note of dissent we did not subscribe
e the qualification of ‘* discrimination '*. We said protection is always
-discriminating.

Mr. M. A. Jinnah: Anyhow, I think that so far as my Honourable
friend, Pandit Madan Mohan Malaviya, is concerned, he has never disputed
it '

Pandit Madan Mohan Malaviya: Protection is always discriminating.

Mr. M. A. Jianah: I will just point out what the dissenting minute
'says. I do not want really to take up the time of the House over this
point, but this is what is said:

“While we agree that the policy of protection should be siplied with discrimina-
tion, we do not think that any qualifications or limitations should be made a con-
dition precedent to its adoption . . . . . We share the concern shown in the
Report for the interests of the consumers, and we agree that the policy should be
applied in such a manner as to reduce the burden on the consnmer to the minimum
necessary (Some Honourable Members: ‘““Hear, hear.'’) for the urpose of earrying out
the object in view. (An Honourable Member: ‘‘Quite right.”’) In the present
weconomic condition of India, limitations in the interest of the consumers are neces-
sary, but we anticipate that if immediate effect is given to the policy we recommend,
India will begin to grow economically prosperous within a reasonable period of time.”

" Therefore, I take it that there is no dispute, at any rate so far as this Bill
is oconcerned, that the protection must be discriminating, that the pro-
tection must not be excessive but what is necessary and that it must be
given having regard to the general well-being of the community. Now,
Sir, what is the idea of giving this protection? Do you want this industry
to develop, to increase, to flourish, or not? Do you think that new firms
will not come in? The Tariff Board in paragraph 144 of their report deal
with it and they distinctly contemplate. . . . (An Honourable Member:
‘“ Give them also protection '’.) Give them also protection—that is exactly
what I am trying to do which you are now by your system of bounty
depriving them of. Let us see what will happen according to Mr.
Jamnadas’s scheme. We have got Rs. 25 lakhs which according to
Mr. Jamnsadas will be sufficient to pay as bounties to the Tatas on these
4 classes of goods. But remember we are thinking of 7 years and suppose
new firms come in. (An Honourable Member: ‘“What time will they take
to develop?’’) (Another Honourable Member: ‘10 years’’.) I do not want
to indulge in this sort of discussion, but if you are going merely to treat
everything that the Tariff Board says as unsound, then it is impossible to
argue. You must at least take certain data and certain findings of the
Tariff Board for the purpose of your discussion. The Tariff Board seriously,
earnestly reason it out and in their reasoning they say that one of the
objects is to attract fresh capital. One of the objcets is that new firms
should come in, and if they do come in, will they or will they not be entitled
to bounties under Mr. Jainnadas Mehta's scheme? (An  Honourable
Member: ‘‘Certainly.””) (Another Homourable Member: “‘It will be 10
years,”’) (Some Honourable Members interrupted). .

Mr. President: Order, order. Mr. Jinnah.

Mr. M. A. Jinnah: Let us carry this on a little further. If the produc-
tion goes on increasing—the Tata's production must go on increasing, and
‘if new firms come in, will not the imports decrease? (An Honourable®
Member: “‘No.””) Of course, they must decrease. If the imports decrease
what will happen to your revenue? Will it not decrease? You start in /
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the inverse process. As you go on, your new firms will come in. Your
production will increase daily and there will be more and more competition.
Look at the rails. The whole of the British rails have been displaced by
the Indian steel rails—about 200,000 tons. What is the good of saying
that imports will not decrease? Look at the fish-plates and galvanised
iron sheets. You have already reached 14,000 tons. The whole of the
galvanised iron was supplied by England. You are now muking 14,000
tons of galvanised iron. The imports must decrease and will decrease.
Otherwise there is nmo meaning in this protection at all. Your revenue
must decrease also. If your revenue decreases, where are the protective
duty receipts. What will happen to them? They will all go down and
the claimants for bounties will increase. Where will you get the money
from? You might be in a very serious position before three or four years
have elapsed. Now, that is one of my answers to Mr. Jamnadas Mehta.

My second answer is this. By giving bounties, whom do you benefit?
Mr. Jamnadas Mchta says—the consumer. Consumer of what? Of
Continental stecl, because Continental structurals will be imported at
Rs. 105 and the rest of protection will be by bounties.

Mr. Jamnadas M, Mehta: 104.

Mr. M. A. Jianah: Will he hencfit by it? My friend, Mr. Jamnadas
Mehta, is quite misled and I shall prove .it. .Let us take the figures of
Mr. Trivedi and his Association. Those figures appear in a circular which
he has sent round to all the Honourable Members of this House, I believe.
T will take the selling price at Calcutta and the selling pricé at Bombay.

Beams—Calcutta 100, Bombay 145.

Mr. Ghanshyam Das Birla: What about other months?

Mr, M. A. Jimmah: If my Honourable friend will wait, I will give him-
the answer. What are the other figures given for January, February and
March given by Mr. Trivedi’s association. ' .

Mr, Ghanshyam Das Birla: What about the last gix months?

Mr. M. A. Jinnah: I am coming to that. I am afraid the Honourable
Member has been captivated by the middleman. I will deal first of all
with the bars. This i# the report of Haridas Anandji: Calcutta 185.
Bombay 140—that is for June; July, 135 and 145; August, 185 and 140;
September, 185 and 175; October, 140 and 150; November, 140 and 140;
December, 187 and 145. The prices are for the same steel.

Mr., Ghanshyam Das Birla: What is the cost price of landing?

. Mr. M. A. Jinnah: It is admitted in evidence, if Mr, Birla will read
it, that Continental steel can be bought c. i. f. at 86.

Mr. Jamnadas M. Mehta: It includes structural sections also.

Mr. M, A. Jinnah: There is no use trying to interrupt me and scoring
a point. I know that perfectly well. Btructurals are on a somewhat
different footing. _Very little of that. comes from the Continent because
as somebody said it is not quite safe if you are putting up a decent building
to use Continental steel. Mr. Anandji himself says that so far as joists
and beams are concerned you hardly ever get a man who will trust Con-
tinental steel unless he gets them tested and certified which can only be
done"on the Continent. Now, let us take Continental plates first. You
find that in June 1925 the price in Calcutta was 142 and in Bombay 160.
In July 147 and 160, in August it goes down.
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Mr. Ghanshyam Das Birla: That is the‘rvetail price.

Mr. M. A, Jinnah: That is exactly the point. What does Mr. Jamnadas
say? Mr. Trivedi’s evidence is there. In the whole of Bombay there are
80 or 40 merchants and they form an association. They agree to sell at
a particular price. They give orders 83 or 4 months in advance and your
consumer has got to pay through his nose. Mr. Birla says, ‘* what about
the prices since September, 1926 . I will tell you the position about
them. It is a most extraordinary thing. The position is very interesting
a8 disclosed in the evidence of Mr. Trivedi. I want the House to know
all the facts and then give a judgment on this matter. This is what he
says—remember he was examined in August, 1926:

“‘President : It will be very useful. I find from the evidence of *nmdji that

o8

there is a great difference between prices realized by you and prices' realized in
Caleutta. Can you explain that!?

Mr. Trivedi: In the first place in Calcutta there are more than 150 dealers, small
and big, whereas in Bombay we have only 30 or 40 people, so they do not cut
prices as they do here in Calcutta.”

It is a very qualified cautious answer. But wait a minute; something
more is coming :

“President : For instance in January 1026 Mr. Anandji's price for Continental
bars was 137 and the price at Bombay from the Merchants' Association was
ga are told that perhaps they were maximum prices or average prices. What are
ey !

Mr. Trivedi very nearly fainted.
An Hoaourable Member: Is that said there?

Mr. M. A. Jinnah: Yes, yes. I am coming to it and the House will
judge it.

“Mr, Trivedi: I am surprised at the figure. There must be some mistake. It
may be for rods."

That is the answer of, Mr. Trivedi of Bombay.

“President : You take the average price or the highest price? .

Mr. Trivedi: We take the average price. It occurs in other things too.

President : Take December, 1926, Mr. Anandji's Association’'s price is 137-8 and
the Bombay Iron Merchants’ Association's price is 1756 for Continental plates?

Mr. Trivedi: That also must be a mistake. It may be also that men there have
taken the one-sixteenth and not the ordinary plates.”’

That is to say, plates are of two kinds; one is a little thicker than the other.

Mr, Presideat: I do not wish to interrupt the Honourable Member but
I should like to ask him to consider whether it is at all possible for this .
Assembly to put this measure on the Statute-book before the 81st March
if half a dozen Members take the time which the Honourable Member
has already taken. . _

Mr, M. A. Jinnah: Well, Sir, T do not think that is quite correct. You
must remember the position that I have to occupy in this House. I have
taken up a particular position with regard to this Bill, and I think, Bir,
in fairness you will admit that the supporters of this Bill happen to be
very few while the opponents of this Bill in this House happen to be a
very large body. I think in fairness I am entitled to answer all the various
speeches which number, I think, something like ® or 10, and they took

[¢)
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several hours. I think it 18 not fair to myself or fair to this House that

I should not {ully place the facts, the figures and my reasons for support-
ing. this Bill.

© Mr, Pregident: ''he Chair has no objection. It is for the Honourable
Member to consider whether, if several other Honourable Members follow
hig example, it will be possible for this Assembly to finish this Bill. The
Honourable Member for Commerce has already put the whole case at
great length and my Honourable friend has also taken over an hour and
a half. It is for him to consider whether he will allow other Members
also some chance to speak.

Mr. M. A. Jinaah: Well, Sir, that is for you to decide, not for me—
whether other Members should have a chance or not. But, 8ir, I have
great respect for the warning, or the expression of opinion, which you
have just stated. Yet I have considered this very carefully and I assure
you that 1 do not want to take up the time of this House a minute longer
than 1 consider necessary. But 1 do consider this, Sir. I think the
House will observe from the questions that are put to me, which I
welcome, that there is a great deal of misapprehension with regard to
this matter. I think it is but right to say that if Honouruble Members
‘knew all those facts they would not put these questions.

Mr. President: Will the Honourable Member proceed with his speech.

Mr. M. A. Jinnah: Now, 8ir, I was reading this part of the evidence
and I say that Mr, Trivedi was surprised and thought it was a mistake.
Now, we have the argument of Mr. Birla. What is the argument? He
quoted the figures of Beptember, 1926. Now, Sir, I never like to impute
bad motives to people. I do not want to say that these figures may not
be correct; but, Sir, we know perfectly well that these 80 or 40 men who
oonstitute an Association must have realized that this was a startling dis-
covery and that the question was under inquiry, and it is“quite possible
-that they may have decided to lower their prices deliberately and advisedly
soon after Mr. Trivedi's examination. Bir, therefore, when you talk of
the consumer and his interest, I say, ‘'Poor Consumer”. It is the middle-
man who pockets the advantage.

Now, the only other question that remains is my friend Mr. Chetty's
.amendment and his views. Now, I have already pointed out to Mr.
Chetty as to who will really benefit by this. It is the middleman not
the consumer. If that is so, what does it resolve itself to? It resolves
itself into this, that if you have Mr. Chetty’s scheme you have an orbit
. or difference of Rs. 18; if you have the differentintion scheme, the orbit
" is limited to Rs. 7, and the more circumscribed and limited the orbit is,
the less chance is there for the middleman to make a profit.

Mr. Jamnadags M. Mehta: And more for Government.

*Mr. M. A. Jinnah: More for Government, ves. But excuse me, the
fallacy in that lies here. Every protective duty must put some money
into the coffers of the Government. The question is, is it necessary for
the protection? What is the good of saying ‘' more in the pockets of
Government '? Is it necessary? TIf it is, where else can it go? Into the
pocket of my Honourable friend?

Mr, Jamnadas M. Mehta: To the consumers.
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Mr, H A. Jianah: The consumers do not benefit. I have shown it.

Mr. Jamnadas M. Mehta: They do.

Mr. President: Will the Honourable Member allow Mr. Jinnah to con-
tinue his speech.

Mr. M. A. Jinnah: No, they say, ‘“ Oh wait, British steel will get the
-advantage *'. Now, I want to give you figures with regard to that. The
figures ure, before the War—DBritish steel sections 88,000, bars 19,000,
‘plates and black sheets 80,000, That means 87,000 tons before the war.

at was the import of British steel. In 1925-26 we imported, sections
-44,000, bars 14,000, plates and black sheets 27,000. That is 85,000.- Bo
British steel before the war was imported in larger quantity, at least by a
few thousand tons, than after the war. What is the position of Continental
steel? I have given the figures for Continental steel before the war. The
itotal amount was 195,000 tons. To-day it is 271,000 tons.

Well, Sir, the position therefore is this. To sum it up, I say, Sir,
that I is not a case of Imperial Preference. T ask, I call upon
the Honourable Member who represents the Government to
make the Government attitude perfectly clear on the floor of this House
with regard to the policy of Imperial Preference. I therefore maintain,
Bir, that this is not even British preference as such. ItV is a difference
between two scales of dnties, between British steel and Continental steel,
intended, I say, to secure the result, namely, the minimum protection,
the winimumm burden on the consumer, and the general welfare of the
community. I say any other scheme will upset the scales and upset the
balance; and therefore, Sir, with regard to the three schemes which are
beforBe the House, I cannot but support the scheme which is embodied in
the Bill,

Now, 8ir, we come back to the amendment to recommit the Bill, and
1 wan$ to discuss that. What, after all, will result if this Bill is recom-
mitted to the Select Committee?, What will you gain by it?

An Eor;ﬂun:ble Member: We will consider the Bill in detail once more.
.

Mr. M. A. Jinnah: If you want to adopt any other scheme, except the
-scheme which the Tariff Board has recommended, I feel absolutely certain
that you will have to refer back the whole question to the Tariff Board.
Your Select Committee will never be able to do it. Ts this possjble, Sir,
fore a Select Committee? A Select Committee can only accept certain
data and, after accepting certain data and findings, come to a con-
clusion. If you want to go deeper into it, if vou want to ascer-
tain for yourselves the data, if you want to find out for voursclves
what are the facts, then you must inquire yourself, or else you must take
the findings and the figures and the data as they are placed before you by
the Tariff Board. Do vou want the Sclect Committee to restart an in-
quiry? TIf you challenge the evidence, if you challenge their data and
findings, if you challenge their facts and figures, how is your Select Com-
mittee to come to a conclusion? Do you expect the Select Committee to
go round again and sit for 8 months and take evidence? What therefore is
the position? The position is this. We have got certain data. Tt does
not matter, what does it matter whether it is a majority of one or two?
What does it matter? Eventually, it is the House that must decide, and
you have these three proposals before you, and they are in the shape of
smendments, and it is for this House to decide and ssy, ‘“Well, this, that or
the other we shall accept.” Or, if you like, do not aceept any. That is for

c2
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you to decide; and I say, Bir, it will be an utter waste of time to recommit
the Bill to the Select Committee., What will happen? Bupposing my
friend, Mr. Jamnadas, with his eloquence, with his persuasive powers, with:
kis persistence and perseverance (Mr. Jamnadas M. Mehta: ‘‘Thank you.”'y
and his constructive mind, for which I complimented him not long ago—
supposing, Sir, he converts one or two and they happen to sign with him.
What difference will it make? Then, instead of his amendment being there,
my friend, Sir Charles Innes, will put forward his amendment. Buppos-
ing Mr. Chetty succeeds (An Honourable Member: ‘“We can persuade. Bir-
Charles Innes’’)—well, 8ir, in that case you might adjourn this House
and leave my friend over there to persuade Sir Charles Innes for 24 hours
if he likes and then we shall meet again on Friday. (4n Honourable
Member: ‘'Then it is hopeless.”’) T therefore, Sir, say that no good purpose
will be served by recommitting the Bill to the Select Committee.

Now, Sir, thers is the last point, and it 1s this. T think that Sir
Charles Innes said that if this Bill does not go through, the industry
might get into very serious difficulty. Woell, T understand that it was not
_really a threat to this House, although on that day there was a great deal
of heat and passion, and probably the impression might have been created
upon the minds of some Honourable Members that it was a sort of threat.
(An Honourable Member: ‘It was.””) Well, if it was intended to be a
threat, I condemn it equally with you. But as I followed him, all that he
intended was that he wanted the House t» realize that a difficult situation
might be created if this Bill was rejected; and that is so, because remem-
ber this, it is a fact, because, supposing this Bill is thrown out, what will
happen? (An Honourable Member: ** Nothing happens.”’)  Bupposing
Mr.” Chetty’s amendment is carried, supposing the Government do not
agree. If a person does not agree with you, then it is his fault. If you do
not agree with him, then also it is his fault: it is always the fault of some-
body eise. (Laughter.) Whv may it mot be your fault? ,Why should we
not assume that it is poseible that we may be in the wrong—at least let
us assume in all humility .that it is possible that we rlay be in the wrong.
It is possible that the Government may think that we are in the wrong.
But if they think we are in the wrong, then whaf will be the position?
You say you are right. The Government say they are right. Very well.
What will happen? A deadlock.

Mr. President (to Members interrupting): Or;ler,. order.

Mr. M. A. Jinnah: But <upposing they do not give wav. then
remember the convention which I read to you, that when the Govern-
ment of India and the Central Legislature do not agree, then what will
happen? (Mr. M. K. Acharya: ‘"It will be certified.”’) No, it cannot
be qertlﬁed: then, Sir, it will be left on the lap of the Becretary of State for
India, the great Moghul, and Heaven only knows what decision he may
come to. In considering this deadlock, remember that the very industry
that you are sll agreed should be protected, the very industry which you
acknbwledze is a national industry, a security industry, a key industry,
ptands in danger, in spite of your earnest, wholehearted desire to protect
it, of being neglected for at least some time, which might work a revolution
in the future prospects of that industry and the concern with which we are
now dealing. Now, therefore, I say that unless you have got strong, funda-
amental objections, besides questions, unless you Think glzohat this Bill "is

\, 8o bad that it cannot be accepted,—if it is merely a question of a debating

.
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point, if it is merely a question of one being a little better than the other.
why create this crisis, this deadlock, which may result in very disastrous
«consequencee to the ver\f industr[\;r you want to protect? If it was a question
«of Imperial preference I would be with you. I say it is not a question of
Imperial Preference. I say it is not a quesfion even of British preference
88 such; and I say therefore that it is a pure economic issue; and if
this House accepts this Bill on that pure economic basis, that the scheme
is in.the best interests of India, we commit ourselves to nothing more.
Why are you afraid? Is it not weakness, is it not a sign of weakmess to
-8ay that if you do this, in future something else may be foisted upon
vou? If it is in your power—of course if it is not in your power, you can
keop crying—but if it is in your power, and if, as I understand, no policy
of Imperial Preference can be undertaken by the Government without the
consent of the Legislature, if that is so, and if I understand Bir Charles
Innes to make that statement clear, then, you have the power to sanction
the policy of Imperial Preference or not to sanction it. If that is so, why
are you afraid? Are you not strong enough, are you not able to take care
of yourselves when that question arises? Why in the name of the thin
end of the wedge upset everything and create crises and deadlocks? I
therefore appeal most earnestly to everyone here to consider and pause; for
zeally it will be disastrous to let such a situation be created because
I think in that case India stands ‘to-suffer.

Pandit Motilal Nehru: Sir, if I stand before this House immediately
.after the very illuminating speech of my Honourable friend, Mr. Jinnah,
it is not because I intend to meet all the great arguments that he has put
‘before the House. I have got very little to say and the resson why I get
up immediately after him is that I want to get it off my mind as socon as
possible. I am not going to enter into the whole question or go over any
-considerable part of the ground which has been covered by my friend, Mr.
.Jinnah.* I wish to confine my remarks only to that part of his speech
which related to the question of Imperial Preference or British preference
a8 he called it.

Now, if it is true that the scheme of the Bill involves in it the principle
wof Imperial Preforence or preference to Britaim as against other countries
of the world, I may say here at once that whatever be the advantage of
the Bill, whatever boon it may confer upon the Tatas or upon the steel
iindustry of Imdia, either existing mow or coming into existence in future, I
have absolutely no sympathy with the Bill. I would rather have twenty
Tutas go by the board than consent to & principle which introduces any
Imperial Preference or British prefe}'enee into the tariff of our country. I
quite agree with my friend Mr. Jinnah when he says that this is not
‘Imperial Preference in the sense in which somebody has called it Imperial
Proference. He has cited a passage from the Report of the Indian Fiscal
-Cominission and he says ‘ This is Impe_rinl Preference, but what the Bill
proposes is nothing of the kind.’' I quite agree that what the Bill pro-
poses hus not even the semblance of what the Indian Fiscal Commi.ssion
or rather the Convention to which they referred laid down as the principle
-of Imperial Preference. The principle which was laid down is thus stated:

“Each part of the Empire having due regard to the interests of our Allies shall
give specially favourable treatment and facilities to the produce and manufacture
of other parts of the Empire.”

"That was the main principle. Now, it will be time for us to enter into"
#hat question when we become equal partners in the Empire along with
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its other component parts. I say that the definition as given in the Indian.
Fiscal Commission’s Report doés not apply to us as we are situated and.
therefore my friend is perfectly right in saying that this is not the Imperial
Preference which the Fiscal Commission contemplated. But does it give
me any consolation? Though it does not accord with the definition of the
Indian Fiseal Commission, still so long as Britain is favoured against the:
other countries of the world, I say it is preference to Great Britain. It
may not be Imperial technically under any known definition, but every
case where British goods are tsxed upon one scale and other goods are-
taxed upon another and a higher seale, I say, is a case of preference; and
that being so, I said when I interrupted my friend, Mr. Jinnah, that
although it may not be Imperial Preference now, it was the thin end of the
wedge. My friend said ‘‘ Oh, don’'t be afraid of the thin end of the-
wedge.’” But I think he knows of the possibilities of the introduction of
the thin cnd of the wedge. What happens in course of time? Now it is
not only a question of Britain being favoured—perhaps not actuslly favour-
ed, because Britain supplies a better class of goods and is thercfore entitled
to better terms from us; but what will happen when Britain sends out a
cheaper kind of goods? - Nobody has yet denied that Britain manufactures
non-standard steel also. If by, the process provided in the Bill' Great
Britain is enabled to exclude the other countries from the Indian market,

will not this thin end of the wedge introduce in course of time a sledge:
hammer which will break our heads or otherwise squeeze out our lives?
So, I say, Sir, that we must guard against the introduction of the principle-
—it may not answer any technical definition of Imperinl Preference; but
if the principle is there the poison.is there and we must avoid it.

Now, my friend says in answer to that '* But you are protected by what
the Fiscal Commission has said amd by what the Joint Committee has:
said '’ and he has invited my Honourable friend Sir Charles Innes to make
# statement on the floor of the House that whenever it is the intention of’
the Government to introduce Imperial Preference it ¢hall not do so without.
the sangtion of this House. Now, Sir, let us examine that. I suy this.
is one of the occusions when Imperial Preference is going to be introduced.
My Honourable friend Sir Charles Innes can very well conscientiously
stand up (because he is of that opinion) on the floor of the House and’
say ‘' No, it is not Imperial Preference; but when it comes I shall ask your
opinion ", I shall waif and then the next measure comes in and my
“friend, Sir Charles Innes, again stands up and says '‘ Oh, this is nothing
of the kind; this is not Imperial Preference; this does not come within the:
definition of the Indian Fiscal Commission or-some other high authority and’
‘therefore you need not be apprehensive. When we really introduce that
principle we shall usk your opinion ’’, and so on and so forth. Measures
of this kind will go on accumulating to the end of the chapter and we shall
always be fold that Imperial Preference is yet to come. S8ir, T am by
nafure a great disbeliever in assurances from that part of the House. T
like one sound principle laid down by the vote of the House in preference
.fo tons of assurances coming from the other side of the House.

Then again my Honourable friend’s argument was ‘‘ Here you have
the Tariff Board, the members of which are very competent to deal with

" the question; they have taken great pains; they spent eight monthas over

it and therefore we must take what comes from them as coming with all’
the weight that is due to tl"meir experience and their industry ', Well, Sit;.
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it may be so. My iriend und I belong to the same profession; but neither
he nor I have ever taken into consideration the amount of labour, the
amount of intelligence and the amount of experience brought to bear upon
a case by the trial judge when we decide to file an appeal against his
findings. We spend mnothing like the time that he spent; and yet we as
often as not succeed in getting his findings upset and having our arguments
and our point of view approved by the court of appeal. But however that
may be, what I ask is this: does it want eight months to discover whe-
ther this is Imperial Preference or preference of any kind whatever?
When I come up sgainst that part of the scheme, I say that he who
runs may read in this Bill the principle of preference introduced. That
being so, the Government scheme or the scheme of the Bill is vitiated
from the very beginning, and we are not inclined to go into it.

Then my friend said, '* What are these additional duties for if not for
the protection of Tata's steel?”’ Now, Sir, I admit that the scheme pro-
pounded by the Bill does impose certain duties on both the British and
Continental goods with a view to protect Tata steel. But it also imposes
discriminating duties, higher duties, on Continental goods in the interests
of Great Britain alone. And why do I say so? (Honourable Members:
‘“No, no ') Please wait for half a minute. Whose interest is it in
Madras or in Rangoon where the Tate Company’s goods have not yet
reached and will not. reach for a good long time, that Continental steel
should pay higher duties than British steel? Who is protected there ex-
cept the British manufacturer? I 'say, I affirm, and challenge any denial
of the fact, that in those parts where Tatas cannot compete with exported
goods, the scheme of the Bill most decidedly gives preference to British
goods over Continental goods, and that being so, I say that the Bill will
operate,—at least in some of the remote parts of India,—as a protection
to Brigish goods alone and will have nothing whatever to do with the pro-
tection of Tatas. That being the case, Sir, I submit that this scheme of
the Goverlment is vitiated in principle. .

As regards the *other schemes, as has been pointed out, and I think
very freely admitted by the propounders of those schemes, they do not
arrogate to themselves infallibility or wbsolute freedom from all flaws; in

_fact the Tariff Board themsclves have clearly pointed out that the scheme
they have propounded is itself not free from flaws, and so also have my
Honourable friends who have tabled amendments to that scheme. That
being so, it is easy to find fault with any of the three schemes. When
the authors of the schemes themselves admit that they are open to some
objection or other, I do not think, Sir, we can condemn any one of those
schemes rimply because the asuthors of that particular scheme are unable
to show to the satisfaction of the House that there are no flaws in it. That
there is some flaw or other in every one of them, is admitted or can be
proved. If we take that as the criterion, we shall be bound to throw out
all the three schemes, bhecause admittedly not one of them is without
flaws. But why should we accept the Government scheme, is the qyestion.
My friend Mr. Jinnah has let the cat out of the bag in the concluding
remarks of the speech he just made. We must say ditto to the Govern-
ment, because if we do not, the Government will not agrece with us, and
then the Secretarv of State will come in. My friend drew a vivid nicture of
the final scheme in which the corpse of this Bill would be found ,]ying’-in
the lap of the Secretary of State and that dignitary would be seen trying ”
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to revive it. Now, Bir, I quite admit that we must look to the conse-
quences of any, action that we take in this House; but to ask us to agree
to a proposition emanating from the Government Benches with which we
do not agree in point of fact, and that simply to avoid some bad conse-
quences dither to us or to the country, I think, Sir, is too much to ask,
and more specially in a case like this. Of course, I do not wish to
generalise. I quite admit that there may be occasions when the necessity
of disagreeing with the Government on a particular point may not be so
great a8 to justify our running the risk of all the inconveniences which would
follow. This is so simply because the Government are so situated that
they can defy public opinion and therefore we must yield to them. But
that is a weakness which I shall not extend to questions of prineciple. My
friend Mr. Jinnah himself said, if it were a question of principle, he
v would not ask us to agree to the scheme of the Bill and that he would
be the first man to vote with us. Now, if I am right in what I have sub-
mitted to the House on the question of preference, I say it becomes a very
important question of principle and principle' alone, In fact, I have not
gone into a single figure. I am quite sure My friend cannot accuse me of
going about with a bundle of books under my arm or with the long tables
of fizures which are in front of him now; but I do claim to be able to take
a commonsense view even of the most technical subjects

Mr. M. A. Jinnah: May I correct one statement? May I inform the
Honourable Member that I have it on the authority of Tatas that they

have already inade arrangements to send their stocks to Karachi,
Rangoon, Madras and Bombay?

Pandit Motilal Nehru: Well, then they bave done a miracle, and we
should like to sece how that miracle can take place. We have to make up
our minds to believe in two impossibilities. The first is a wholesale re-
duction of the railway freights so as to enable them to teke"their goods to
Karachi sand to Madras and to sell them at the same rabe as they can else-
where within their 400 miles radius, and the next impossibility is that, at
least for the present, they cannot manufacture all the requirements of
India. It is an admitted fact that they cannot manufacture all the require-
ments of India at present.

Now, Sir, one argument remains on that point, and it is this. What
will happen to new industries if you adopt the Government scheme of the
Bill or any of these two schemes, specially Mr. Jamnadas's which intro-
duces a partial system of bounties? Well, at least for the purpose of
answering the question I may be permitted to rely upon the dictum of the
Tariff Board themselves. What do they say? They said in their firs
report,—I hope I am quite right, but if T am wrong I may be corrected,—
they said that any new industry will take five long years in order to be
able to turn out even an ounce of steel, and another five long years to be
able to put their goods into the market in such a way that they can com-
pete with the other manufacturers. Well, that being so, if & new enter-
prise was to be started to-day, our Bill being only for 7 years, it would
have worked out and lapsed before any such question arose. It will be
time for us to consider, when the goods of this new ‘enterprising manufac-
‘tucer begin to come up in the market, whether he deserves protection, and,
if 8o, at what rate and on what terms. 8ir, T do not propose to go into
\‘he other questions about dumping and the difference of quality or to
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examine the figures that my friend has been relying upon,—I leave my
other friends who have gone into these figures and studied them very
olosely to answer him on that point,—but what I submit and what I ask
the House very seriously to consider is that the Bill does embody the prin-
ciple of giving preference to articles of British manufacture which is a
most dangerous principle for us to adopt. It is a principle whiéh, if you -
once adopt it, you will not be able to get rid of in future. I quite agree
with the remark made by my Honourable friend, Mr. Moore, the other
day, that it would be different if the principle were hgnestly introduced as
what it is, by saying in so many words ' We would like to introduce the
principle of Imperial Preference and we ask the House to agree to it.”’ If
‘that were so, certainly I would consider the opinion of those who approve
of that principle and think that it would be for the good of India in .the
long run (that there may be two opinions about it I do not deny) but to
bring it forward in the surreptitious way in which it has been is, I sub-.:
mit, even worse than getting in the thin end of the wedge; it is injecting
into the system, without our knowing it, a poison which will sooner or
later prove fatal. '

For these reasons, Sir, I submit that the scheme of the Bill is not
acceptable at all. As regards the other two schemes, I submit that the
first amendment of Mr, Jamnadas Mehta for resubmitting it to the Select
‘Committee is the most appropriate because there, as my friend the Honour-
able Sir Charles Innes has remarked more than once, these things can be
considered across the table more conveniently and satisfactorily ‘than they
can be in all the heat that an argument in this House necessarily
engenders. .

The Assembly then adjourned for Lunch till Twenty-Five Minutes to
Three of the Clock.

L]

The Assemply re-assembled after Lunch at Twenty-Five Minutes to
Three of the Clock,. Mr. President in the Chair. '

The Honourable Sir Bhupendra Nath Mitra (Member for Industries and
Labour): Bir, it seems to me that my friend Mr. Jamnadas Mehta, who
has declured himself on the floor of this House to be a protectionist from
politicul convictions, is apt to be very suspicious of the recommendstions
of that expert body, the Tariff Board, which was established with reference’
to & Resolution ¢f this House to study the requirements of- the various
indigenous industries in regard to protection and to make recommendations
in that respect. Those recommendations must naturally be based wholly
on economic and not on political considerations: The speech which my
friend delivered in this House last Monday reminded me of another speech
which he delivered on a previous occasion, namely, the 2nd of June 1924,”
when this House was considering the previous recommendations of the
Tariff Board which were incorporated in the firét Bteel Industry (Brotec-
tion) Bill. On that oconsion also my friend was suspicious of the recom-
mendations of the Board because they were unanimous and because they
had the support of Government, and he expressed the opinion on the
one hand that they would be inadequate to meet the needs of the industry
and on the other hand that they would hit the consumer. Time has showm
that those suspicions have proved groundless. Last Monday I was glad‘
to find several of the speakers on the Benches opposite congratulating Govy
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ernment and the House on the efficacy of the measures which were-
adopted in 1924, If I may say so, Sir, those congratulations are due in a
greater measure to the Tarff Board; and I submit that the admitted
officacy of their first recommendations is a strong argument for our not
turning down light-heartedly, and mainly on political considerations, their
later recommendations which are now before the House. I have no doubt
in. my own mind that time will again establish *he soundness and the
efficacy of the Tariff Board’s present recommendations, whatever doubts
may be entertained by some of my friends on the other side in regard to.
them largely on political considerations. The Board has been -accused
of inconsistency in connection with its present recommendations, but T
submit, Sir, that it is hardly fair to level such a charge against the Board
if as a result of further expcrience, and maturer consideration in the light
of that experience, thev have found themselves compelled ‘o modify some
of their previous conclusions. As I have already said, Sir, it scems to
me that the principal objection to the Tariff Board’'s proposal about differ-
ential duties is a political one, namelv, that the proposal, if accepted,
will constitute a back-door for the surreptitious introduetion by Govern-
ment of a system of Imperial Preference. 1 wus sorry to find that my
friend Pandit Mot*ilal Nehru, for whom T have the highest respect, was.
also expressing that view. In the Select Committee, Sir Charles Innes
made a statement which we hoped would have helped to remove this mis-
apprehension and it had undoubtedly that cffect on a large number of
members of that Committee,

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham:
madan Rural): On a point of order, Bir. The statement was made
in the Select Committee. Can the Honourable Member refer to it?

Mr. President: Is the statement made to the Sclect Committee on
record ? { ¢

_ The Honourable Bir Bhupendra Nath Mitra: I have not qubted it yet,
Sir. I have simply referred to the fact that a statemegnt was made. But
what T am going to say will afford an explanation of what I have just said.
Mr. Jinnah in his speech asked Government to make their position per-
fectly clear in this connection, and I have been asked by Sir Charlcs Innes.
‘o repeat to this House, on behalf of Government, the statement which
he made to the Select Committee. That statement runs as follows:

“1f a policy of Imperial Preference were adopted by India, it would mean tha¥
"we would have two scales of duties throughout a great part of our Import Tariff—
a lower duty for British manufactures and a higher duty };:r non-British manufactures.
The basis of the scheme would be Empire sentiment and a dbsire, even at some-
sacrifice to India, to give the British manufacturer an advantage over the Con-
tinental manufacturer. The Legislature is not asked to -adopt such a policy and
it is mot intended to ask them to adopt it. Nor could it be adopted without the
consent, of the Indian Legislature. What has happensd is that the Indian Tariff’
« Bosrd has found, in the particular case of steel, that it is in India's interest, im
order to keep down the price of standard steel as well as adequately to protect the
Indian steel industry, that we should impose lower duties on British steel than on-
Contifental steel. The basis cf the proposal is not Empire sentiment, but India’s
interest. That is the essential difference. Morecver, the difference in the duties
will disappear if Continental steel prices rire.'

Now, 8ir, I'hope that will make clear to my friends on the other side
who have still any suspicions on the subject, that it is not the intention
8f Government or the Tariff Board to introduce into India by the back
door of this particular measure Imperial Preference- The sole object of
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the Tariff Board's proposal, as was explained more fully by my friend Mr.
Jinnah this morning, wes to devise an arrangement which would be effec-
tive %o the steel industry and which would also throw the minimum amount
of burden on the consumer. As I understand the position, it was only
by an accident that that measure included as an element the grant of
differential duties to articles of British mannfacture.

L
1 have no desire, 8ir, to take up the time of the House by trying to
explain to it the merits of the three proposals now before it. My Hon-
ournble friend Mr. Jinnah has alrcady done his best to put the case with
his usual eloquence. I shall deal' now with the specific proposal ‘before
the House, namely, the proposal to remit the Bill to the Secleet Com-
mittee. 1 have failed to understand what the precise object of this
proposal is. My Honourable friend, Mr. Jamnadus Mehta, said that the
Select Committee had not carefullv examined the alternative method of a
protective duty cum bounty; and apparently, his main;, if not his sole,
object in securing a recommittal to the Select Committee was thdt that
particular alternative should be more fully considered. Now, [Sir, it
appears from the report of the Select Committee, and also frdm Mr. Joshi’s
minute of dissent, that that alternative was fully considered by the Select
Committee; and T shall quote what the Select Commiftee say in their
report :
“As a result of our discussions, the great majority of us were satisfied that only
two methods were practicable in present circumstances.’

That maans clearly that by a great majority they ruled out the third alter-
native proposal of a protective duty eum bounty. That being so, I sub-
mit that there is no justification for this House to refer the matter back
to the Select Committee, and it was evident from the speeches of my
Honourable friends, Messrs. Chetty and Birla, on Monday last that even-
now, they do not favour that alternative. Now, Sir, the only other argu-
ment which 1 have heard seriously urged in regard to this proposal for a
recommittal %o the Select Committee was I think placed before the House
by Mr. Acharya., He said that the present report—the so-called majority
report—is signed by 7 or 6 members, while the minority report is signed
by 6 or 5, and that if we sent back the Bill to the Select Committee, pro-
bably as a result of further deliberntions there might be a larger number
of members of the Select Committee who would be ineclined to sign a
majority report, or things might improve so far that there would be a
unanimity. Now, 8ir, is that within the range of prdctical politics?
Supposing we sent back this Bill to the SBelect Committee and we again had
a majority report and & minority report, signed by similar numbers of
members as the Reports now before the House, is it the intention of the
House *hat those reports should go back to the Sclect Committee, and
this ' process should continue indefinitely? I submit thaf the House has
before it sufficient data to come to a definite conclusion in regard to the
Bill one way or the other, and that it should be purely wasting the time
of the House if we sent the Bill back to the Select Committee to recon-
sider the points which they have already considered and considered very
carefully.

Mv Honourable friend. Mr. Jinnah, has already pointed out the objec-
tions to Mr. Jamnadas Mehta’s proposal about a protective duty cum
bounty, and in that connection it was mentioned by my Honourable friend"
Pandit Motilal Nehru that that proposal was the only arrangernent which
would not injure the consumers in areas where Tata's steel does ro*
compete with Continental steel I should like to remind the House tpat-
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the measure before it is intended to provide protection for the steel in-
dustry for 7 years, and though it may be true that st the present moment
Tata’s steel has not had access to those particular markets, I should be
inclined to hope that with the amount of protection provided it will gradu-
ally find its access to those markets and we should certainly be prepared
for that contingency. Mr. Jinnah mentioned that he had information that
Tates were actually trying to explore somé of those markets. I have
definite information obtained from. the Indian Stores Department that
Tatas have established an agency in Rangoon and are trying to push their
.goods into the Burma market. (An Honourable Member: ‘At a loss.’’)

Mr. B. Das (Orissa Division: Non-Muhammadan): The Indian Stores
Department never buy Tata’s goods.

The Honourable Sir Bhupendra Nath Mitra: I did not catch what the
Honourable Member said, | 'ut if he wanted to allege that the Indian Stores

Department never buys Tata's goods, I think he is absolutely under a
misapprehension. :

. Mr. B. Das: But that is the fact. They buy very little.

The Honourable Sir Bhupendra Nath Mitra: What about the large
quantity of rails which are purchased by the Rajlways from the Tatas and
which provide the Tatas with the largest portion of their custom in India.

There is only one other point with' which I should like to deal. Mr.

- Jinnah in his speech referred to one particular portion of Sir Charles Innes’s

speech on the 26th January, 1927, which he thought might lend colour to an

-impression on the part of Members of this House that that particular

_portion of the speech was meant to be in the nature of & threat. I have

read the speech over again and for my part I have no hesitation in saying
that that was far from the in‘ention of my Honourable colleague.

Lala Lajpat Ral (Jullundur Division: Non-Muhammadan): No one ever
alleged it. .

The Honourable Sir Bhupendra Nath Mitra: Sir Charles Innes is fully
entitled to take credit for having piloted through stormy debates in this
House various measures for affording protection to our steel industry and
he was rightly congratulated in this House the other day for the efficacy
of the measurés which he has succeeded in introducing. That being so,
he tukes a peculiar interest in the well-being &f this industry and the words
which he uttered on the 26th January, 1927, seem to me to have been
spoken more in the voice of plaint than in the voice of threat. He feels,
and I entirely share his feeling, that if it is impossible to continue fo it
this measure of protection, there is o great danger to this basic industry
of India. I do not know whether many of my Honouruble friends in this
House have paid a visit to Jamshedpur. Well, I was therc last December
and I was absolutely impressed with the magnitude, and value %o _ the
country,..of the undertdking there. I have visited various parts of India
and I can say honestly that I have never come across any other industrial
centre where the labourer is so well cared for. 1 do not mean %o say
‘that conditions there are as perfect as they should be, because I have not
<the least doubt that no conditions on this earth can ever be perfect. Bub
“I repeat again that the conditions there are certainly much better than
~wvhat I have ever seen in any other industrial centre in India. I had the
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pleasure of having an hour's discussion with the trade union of the -
labourers and I was asked by them for advice as to how they were going to -
spend the regular income which they now manage to collect.

Mr. President: I am afraid that if my Homnourable friend opens up that
subject, there is my friend Mr. Joshi who is sitting behind him to follog
him up.

The Honourable Sir Bhupendra Nath Mitra: As this is the only oppor-

tunity I have of speaking on this motion, I hope you will give me a few
more minutes, ’

M. President: The Chair has no objection, but let the Honourable Mem-
ber take care of his friend.

The Honourable Sir Bhupendra Nath Mitra: As I said, Sir, the trade
union people discussed with me the best means of spending this regular
income which they are now getting and which js being collected through the
agency of their employers, We went into various items of benevolent
activities of a trade union and most of the items 1 found were already being
provided for by the employers. The employers had provided the labourers.
with houses. I quite agree that the number of houses is not vet adequate.
Theyv have provided them with medical facilities, and educational facilities,
tar above the standard of what you can come across in any ordinary station -
in India. I would implore my friends on the other side not to take any
action which must inevitably lead to the break up of this happy colony.
On the other hand, I hope that by giving their approval to the Govern-
ment Bill, and dropping this motion for re-reference to the Select Com-
mittee, for which as I have said there is no justification, they would be
able to assist in building up in India many other centres of industrial
labour like the one which at the present moment exists at Jamshedpur.

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, this morning the
big gun of the Independent Party thundered for a long time. There was .
no doubt,some argument, but there was much of sound and fury and there
was a great volume of dust raised. Whatever little argument there was
has demolished tRe case for the amendment of my Honourable friend from :
Coimbatore, but the dust that was raised had merely clouded the issue as.
regards the motion before this House. As I took part in the debate when
the Bill was sent to the Select Committee I do not wish to repeat the argu-
ments which I used on the best method by which we can protect this basic
industry. I had stated this as my opinion that this industry if it is to be
protected ought to be protected after being nationalised. 8ir, during the
last three years we have paid 2 crores and 9 lakhs as bounty to the Tata
Iron and Steel Company. The consumer has also paid according to my
estimate—the figures are not given by the Tariff Board—by way of high
prices perhaps an equal sum. We propose to give protection to this Com-
pany for seven years more. If I can make pome estimate of the amount
of protection, either by way of bounties, if we approve of them or by the
high prices which the Company may be able to obtain, my estimate is
that during these seven years we may give to this Company about 5 crores
at least. We shall have during the ten years’ period given to this one
Company & sum of about 10 erores. The Tariff Board estimates the assets
of this Company at about 12 crores and on these 12 crores the Tariff Board,
when calculating the works cost, have provided for a profit of about a crere
of rupees every year. During these ten years they will get a sum of 10
erores. Now, if the Belect, Committee had adopted my proposal i"’or-
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natidnalising this industry, it is quite possible that instead of giving them
10 crores it would have been necessary for us to give them 12 crores,
3 2 crores more, but during the ten years, if we nationalised this
FM- industry, we could have got an interest of a crore of rupees
' every year. The tax-payer of India, if my proposal had been adopted,
*would have merely given for that industry 12 crores, but would have obtained
a good rate of interest. I feel the Select Committee has made a great
- mistake in not adopting my proposal. Perhaps the Select Committee
thought that as the House is at present constituted my proposal was too
- democratic, but, 8Sir, I feel that when the House is more democratised than
it is to-day there will be a much better chance for my proposal. But, Sir,
even if my proposal for nationalisation was not adopted, the SBelect Com-
mittee ought to have adopted at least my proposal for giving bounties, ‘the
-money for the bounties to be realised by raising the income-tax. Unfortu-
nately the Select Committee believed that this House represents an elec-
torate consisting of income-tax payers and big landlords and was not likely
to approve of such a proposal and threw it out with contempt. I again
-repeat that when this House is more democratised in the future, that pro-
-posul will have a much better chance than the other proposals put forward
- either by the Select Committee or by the other Members, but, Bir, even if
“the Belect Committee had not accepted that proposal I thought the Belect.
Committee would at least accept the proposal of bounties and import duties.
Unfortunately, it is quite clear from the Report of the Select Committee
that even that proposal was not fully considered. T do not blame the Select
Committee. Unfortunately it is true that when a proposal comes from
me there are a number of people who look upon it with some suspicion.
(An Honourable Member: ‘‘Shame.”’) I am glad to hear it is not so.
Even if they had looked upon it with suspicion, there are a number of people
who consider that at least in the eyes of the Honourable the Compmerce
Member it would not be respectable if they were to support a proposal
coming from me. (Cries of ‘‘No.”') I am glad there are ‘cries of ‘‘No'’,
but I should have been glad if those voices had been theard in the Select
Committee. My main argument for opposing the Bill is this. T do not
want the Government of India to get any financial benefit out of a scheme
of protection. It is a dangerous thing for this House to sanction. It ia
wrong to give a temptation to the Government of India to make money
-out of a scheme of protection. After all protection involves sacrifice on
the part of the consumers and if the capitalists and the Government
conspire for their own benefit, T want to know, 8ir, where the poor people
in this eountry are to find a protector. The Government benefit on aceount
of increased revenue, the capitalist benefits by higher prices; and if these
two powerful forces combine T want to know how the intertsts of the poor
people in thir country are to be protected. Tt ia for that reason I am
opposed to this Bill, because it gives to Government revenue which thev
ought not to have. From that point of view it would have been a great
advatﬂ::;ge if the mixed scheme of import duties and bounties had been

adopted.

Then, 8ir, there is another reason why I support the mixed scheme and
it is this. I have made it quite clear in my speech during the debate at
The Belect Committee stage that if protection is to be given to eny industry

it is necessary that we should impose some wholesome conditions upon that
\ -



THE S$TEEL INDUETRY {PROTECTION) BILL. 947 »

.
industry. The first condition mentioned by me was that if the industry is
10.receive support at the hands of the nation, those who are controlling that
industry will also give the benefit of, that protection to the people working
in that industry. Sir, in spite of what the Honourable the Member for
JIndustries and Labour has stated, I know that the workers in Jamshedpur
want the help of this House in improving their condition. He stated as his,
-experience that when some days ago he went to Jamshedpur he found that
the Secretary of the Union or the Managing Commttee of the Union did
not know what they could do with the money which they had. I wish
the Honourable Member had stated the large amoumt which that Union
_possesses at present; then the House would have clearly known why the
.Secretury did not know what to do with it. Sir, in Jamshedpur there are
:at least 30,000 workers working in one undertaking. I know the Union has
got with it a small sum of about Rs. 10,000. Naturally the Secretary of the
Union did not know what scheme he could devise in order to give some
benefit to the members of his Union. (An Honourable Member: '*What
:about the monthly income?’’) Bir, the monthly income is correspondingly
small. For 80,000 people with a sum of Rs. 10,000 and an additional
monthly income of sbout Rs. 500 can the Union give sickness benefits?
<Can the Union give unemployment benefits? Sir, the Tariff Board proposes
‘that during the next year or two at least 5,000 people must be sent away
from Jamshedpur. Will this sum of Rs. 10,000 and & monthly addi-
tion of Rs. 500 suffice to give even a small unemployment benefit to the
people who will be sent away within this year? Naturally, the Secretary
of the Union did not kmow what to do with the money which he had. If
he hud had s larger sum I am quite sure he would have introduced a scheme
for giving his membetrs sickness benefit and an unemployment benefit and
even old age pensions. But unfowtunately the amount was too small. Then,
Sir, the Honourable Member referred to the housing at Jamshedpur. If
he jad really gone to the houses he would have found that there are at
least a large number of rooms in which he would not have lived even for
half a day. The rooms built some years ago are less than 100 square feet.
Sir, if the rooms, had been built in Bombay the Municipality would have
demolished them, but unfortunately they are in Jamshedpur. Then, Bir,
the Honourable Member himself admitted that there is not sufficient housing
in Jamshedpur. The Honourable Member has only visited Jamshedpur
recently, but I can assure the Honourable Member that my visit is even
more recent. T visited it two or three days after he had done so. I know
‘therefore that the housing conditions in Jamshedpur are not as satisfactory
.88 he has painted

Sir, T do not wish to speak at great length on the labour conditions at
Jamshedpur. The subject for to-day is protection. I therefore come to
the second condition which I would put upon any undertaking which wants
to receive protection at the hands of this House. The second condition
which T want to impose is that no company or firm which receives protec-
tion shall give to its shareholders unreasonable dividends. It is but fair
that the money which the company obtains from the poor consumems of this
countrv should not be given away to the shareholders of the company.
After all, protection is given in the interests of the couritry and not in th.e
interests of the shareholders. T hope, Bir, the House will remember tlps
point. Unfortunately that condition has not been imppsed. Then, Sir,
T would have also imposed some other conditions which T mentlonefl whan I
epoke last in this House. Unfortunately, as the Select Committee has
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decided against the scheme of bounties it is said that these conditions can-
not be imposed. The Belect Commijtee states in their Report that they
could not incorporate these conditions or draft the Bill in such a way as to
incorporate these' conditions. 8ir, I am not an expert drafteman, but, Bir,
. my Honourable friends of the Select Committee really show they had a
very poor opinion of the expert draftsmen of the Government if after ascer-
taining the wishes of the Select Committee and this House they could not.
draft a Bill includin'% the conditions which we would like to impose. Sir,
in the scheme for ithport duties and bounties there is thus a great safety
for the people who are working in the industry as well as for the consumer
and the tax-payer of this country. During this debate my colleague the
Hrnourable Member from Agra stated that if we have bounties and if we
have smaller duties on Continental steel, the smaller industries in this
country would have an easy time. Not only will the smaller industries
benefit, but I say, Sir, a large number of poor people in this country who
use iron utensils for domestic purposes will derive a great benefit if there
is a smaller duty on Continental steel. I know, Sir, it will be stated and
it was stated by the Honourable Member from Bombay that in parts of .
Bombay and Madras where there is no competition between Tata’s and
Continental steel the prices are governed by the prices of English steel.
But there are other parts of the country where at least the people will
derive benefit by smaller import duties on Continental steel. 1 therefore
hope, 8ir, that this House will adopt the scheme of import duties and
bounties. *
8ir, T would like to msake one more suggestion before T sit down, and’
it ig this, that if the Bill as it is adopted by the Beleet Committee is con-
sidered, this House will insist that the amount of revenue which the Gov-
ernment derive over and sbove the amount which they will have derived
from the revenue duties, will not be spent on ordinary expenditura and
will not be carried over to the general treasury but will be set apart as
a fund for the interest of the workers engaged in the industry or as a
tund for the adequate training of the workers working én the industry as
well as for the training of those who wish to work in the industry. Sir,
I support the motion for recommitting the Bill to the Belect Committee.
Mr. W. S. Lamb (Burma: European): Sir, I rise to oppose the
amendment that this Bill should be sent back to the Select Committee.
II;'. President: Is the Honoursble Member supporting the amend-
ment -
Mr, W. 8. Lamb: No, Bir, I desire to resist it. Being unused to the
procedure here, possibly I did not make myself clear. I think, Sir, I
might be forgiven if, considering how Burma is always neglected, I opposed
each and every Bill possibly of this kind which threatened to~tie Burma
to the wheel and in the dust of every province in India. Sir, I am in favour
of the Government Bill because it meets what I consider is the considera-
tion which should always be before us, namely, that the duty should be
as low a8 possible consistent with giving adequate protection to the steel
industry. I do not wish to say very much about Imperial Preference.
My own feeling is "very much in favour of what my friend, Mr. Gavin-Jones,
said yesterday. I think it is more or less an sccident of commerce that .
the issue is betgeen British steel on the one side and Continental steel on
the other side. There is something of a shibboleth about the description
Imperjal Preference. In the minutes of dimsent you find mention of
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another “ country of origin **. There is no mention whatever of Imperial
Preference. However, my Honourable friend, Mr. Jinnah, has dealt so
faithfully with most all the points in this matter that I shall not attempt
to go over that ground. He omitted mention of one point which the Hon-
ourable the leader on the opposite side touched on in his speech this
morning, a point which you will find mentioned in the minute of dissent
and particularly in the speech made by the Honourable Mr. Birla the
other day. I refer to this:

“It is mot unlikely that the British manufacturer, taking advantage of the
sssured position given to him in the Indian market, may lpwer the standard of
British steel imported into this country.’

In support of that suggestion, my friend, Mr. Birla, on Monday said this:

“During the war time a very good machine-supplier had to deteriorate his quality
because he found that he had to compete with the products of his own country.
This (ke says) is an example before us. Therefore, it is not unlikely, it is rather
very very possible, that under an assured market for seven years, the United
Kingdom may deteriorate their quality and start dumping rejected goods into this

country."

Now I have an advantage over the Honourable Members of this Assem-
bly, at least over those who did not sit on the Select Committes. The
Honourable Mr. Birla in speaking on the floor of the House did not give
the name of this firm, but he did so in Select Committee. I am not
going to mention it here for though it is a privileged place there is a law
of libel. But I have knowledge and I can speak of this firm. JIt is one
that was founded in the year 1821, that is 106 years ago. Its machinery
is being brought in regularly. Mr. Birla of course is entirely vague. He
says this is an example, but he does not say, an example of what. He does
not particularly state that the deterioration was actually in steel. This
firm supplies various kinds of machinery actually made of cast iron. It
is not inconceivable that the Honourable Member’s complaint had to do
with odst iron. What he desires to convey to us, however, is that this
firm, this wery ,0ld established firm, deliberately debased the nature of
their steel for the purpose of getting their business promoted, and he gives
this as an example *of what the British manufacturers are likely to do.
My own feeling is that you may as well expect the Crown jewels to be
removed from safe custody in England and given to the Bolshevists as To
expect or to think that the British maker of steel would debase his metal in
this fashion. (Hear, hear.) The Honourable Mr. Birla in speaking on this
subject quoted a note of the Honourable Member for Commerce, who of
course had to confess that it was not impossible that the metal should be
debased. There are many questions, outrageous questions, asked, but,
particularly in these scientific days the reply of course must be, *‘it is not
impossible’’. One might suggest that it is not impossible that Mr. Jinnah
would ever lie down with Mr. Birla. I think that suggestion would be
a much more reasonable one than the other one that the British manu-
facturer is going to debase his manufacture. (Laughter.) Well, Sir, we
have heard a great deal about the Continental steel, and the general im-
pression of the speeches on the other side made eon me is that they desire
preference for the importers of inferior steel. Frankly, I am a consumer
of standard steel, and it ought to be clear to everybody that for certain
purposes it is absolutely necessary that one should have standard steel.
I oan speak quite definitely about the oil business. Whatever the price
of Continental steel, we could never for our purposes, such as tanks, stilla,s
casing for walls and so on, fall back upon Continental non-standard steel.

D
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~ To come to the Honourable Mr. Chetty’s proposal, I find that on the
‘figures for 1926 as shown in the Tariff Board's Report, we in Burma who
import for our purposes British steel would have to pay something like
Rs. 14-8-0 per ton more than the Government proposals. As has been
_pointed out by several speakers, Burma is no worse off than some other
provinces in this respect; the standard steel consumers in Bombay, Madras
-and so forth will be equally at a loss. I suggebt, Bir, that in ¢onsidering
~this matter much more regard should be had for the consumers of high class
English steel than has up to the present appeared to be the case. Naturally,
if we have to pay heavy duties upon parts of machinery for refineries and
oil-fields, such additional cost will be reflected in higher prices of kerosine
-oil, candles and all the other things that rich and poor alike consume in
this country.

Mr, Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan): Sir, when the Bill came up before this House as introduced by
the Honourable the Commerce Member the question that was raised in
this House was that of Imperial Preference. There was no difference of
opinion as to the continuation of the protection to be given to the steel
industry. I venture to submit, Sir. that Mr. Jamnadas Mehta’s speech,
on which I can offer him congratulations publicly in this House, would
‘have proved more suitable on the first occasion than at this juncture, be-
cause I wish to maintain that the Bill as it has come out in the modified
form from the Select Committee does not contain Imperial Preference or
what is kmown popularly as British preference; and I will point out in a
few minutes, to the Honourable Members on this side of the House, con-
clusively that by the modification which the Select Committee have been
able to make in the original Bill, the question of British preference has
been altogether omitted. It is perfectly true that there was Imperial Pre-
ference when the Bill was first introduced in this House, and for fhe con-
siderable time that this House has taken on this question, I may say that
the blame rests on the shoulders of the Tariff Board entirely; because, Sir,
if I may be allowed to point out, from paragraph 105 (page 58) of their
Report T can conclusively prove that there is Imperial Preference on the
wording of the Tariff Board: )

* “But in' any event we feel that we are not concerned with the political aspect
of the case. Qur inquiry is -confined to the economic issue and if a system of
differential duties is desirable in the interests of India on economic grounds for the
adeq]uatg protection. of Indian industries and for a fair adjustinent of the burden
involved we do not feel debarred by political considerations from recommending it.’

That means that of econémic grounds they would recommend Tmperial
Preference. T say, 8ir, on the floor of this Housé that we are not going
to be a party either directly or indiréctly to Imperial Preference. If this
House wishes to discuss Imperial Preference, the Government ought to
bring it up on a separate issue, the majority ahd minority reports of the
Indign -Fiscal Commission. Until that report is discussed in this House,
this House will not be a party to any form, either direct or indirect, of
preference. - : ' '

-But when saying that I'may be allowed to point out to the Honourable
MMembers on this side that the Bill as modified omits altogether the pro-
vigion as introduced in the original Bill ‘I'hope I have proved to the
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'satistaction of this House that as far as the question of Imperial Preference
-or Britich preference is concerned, that is not so. I will read the report

~on c¢lause 2:

“We considered a sugﬁention that the Bill contained no provision for the con-
-sequences which might follow a substantial decrease in the price of British steel,
.and we have amended clause 2 (/) of the Bill in order to provide for this contingency.
It is proposed by the amendment to insert in section 3 of the Indian Tariff Act,
1894, a new sub-section empowering the Governor General in Council to increase,
but not to reduce, the duty chargeable on articles of British manufacture if the
--changoa in prices are such as are likely to render ineffective the protection given
to the Indian Bteel Industry.” '

“This very fact shows that there is no preference at all. The country of origin
ceascs to exist in the consideration of the amount of duty and the question
of the price level of imported steel from all countries is the only sound
‘basis which has been introduced as modified by this Bill; and I may say,
Bir, that if the protection is to be neither excessive nor inadequate, then
"the only form of duty is differential duties. The question that has come
now before us is ‘Why should the Continental steel be penalised and why
should those people in Madras and Rangoon be penalised because they are
not going to buy Tata’s steel.”” This argument can be met by saying that
it is our intention, as T take it. it is the intention of the whole House, to pro-
tect the Indian industry against world competition. You can not have differ-
ont duties for different ports. You want one duty for the whole country, and,
‘if you want to guard yourself against the whole world, you must have
adequate duties to protect yourself. If-that is the basis, then you must
levy such duties as will protect you both from British and Continental
steel. If T may be allowed to point out, Mr. Chetty’s proposal is nothing
‘but Continental Preference, and I want to say on the floor of this House
‘that we should be n party neither to the one nor the othere What is the:
%'ice that he has put down? He tells us that structural sections will cost—
British Res. 104, and Continental Rs. 88. If Rs. 7 are to be added from
the non-gtandard steel to standard steel, the price will be Rs. 98 as against
Rs. 104. We have to protect Tata’s steel which is Rs. 120, and you can-
not do it unless*you put Rs. 123 on British steel and Continental stesl."”
T hope that will be taken into account, and I hope that when we are con.:
sidering the Report of the Select Committee the question of Imperial
‘Preference, which is omitted from the Bill, will not now again be debated
in this House. : )
(Mr. M. R, Jayakar and some other Members rose to-speak.)
(Several Honourable Members on the Government Benches moved that

‘the question be put.)

Mr. President: Honourable Members on the Government Bexishes need
not be impatient. - I will- accept closure after I hear Mr. Jayakar'

Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): As*a
‘member of the Select Committee, 8ir, who has signed the minority report,
T think it is_due to the House that, representing the party that ] do in
‘this House, I should state clearly and briefly my views for the considera-
‘tion of this Honourable House. T quite agree that out of the many objec-
tions which T raised in my speech when the Bill was before this House
at an enrlier stage, owing to the courtesy of the Honourable Sir Charles
Tnnes one of my important points has heen met by the insertion of Jhe
amendment which has since been introduced, empowering the Govern-
ment tp regulate the duty in case the prices of British steel come down.

' »2
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I also publicly want to acknowledge the courtesy which Sir Charles Innes.
has shown to us by meeting objections which at times must have seemed
to him somewhat inexpert, and slso by putting at our disposal the expert
machinery of the Government for drafting in proper language many points-
‘hat were raised from time to time. and also for modifying the Bill in the-
way we suggested. I have considered very carefully the several points
- which have been urged, especially in the learned speech made by my Hon-
oursble friend, Mr. Jipnah. I am sure the House appreciates the extreme
care and elaboration with which he went into several figures. I am how-
ever still left unconvinced as to a few important points. ©* But having
regard to the ghort time at my disposal I shall only ventilate one or two
of these, leaving the others to be discussed, if this Bill should go back
to Select Committee, in that Commitiee, or if it does not go back, then
to be discussed in the open House. The difficulties which then I had,
8Sir, have since been considerably increased by reason of the representa-
tions which have been made to us by our constituents in Bombay by tele-
grams and other messages. Representing as I do a constituency which,
though of income-tax payers, consists of many petty dealers in industries
of iron sheets and other articles, I feel a difficulty which I wish to put
before the House for their consideration, I must own, Sir, that I feel that
my Honourable friend Mr. Jinnah unduly laboured the point of Imperial:
Preference . and it did -look like a case of protesting too much. Every
speaker who has taken part in this debate on the side of Government has
strained every nerve to convince us, which makes me somewhat suspicious,
that this is not a preference of any kind, either Imperial or British.
Speaker after speaker has gone into this question, but I feel that one or
+two points which have not yet been answered and which made us feel as
if it was a question of preference, should be cleared. It may be, Sir, that
‘it is not Imperial Preference in the sense that goods of the same quglity,
one coming from England and another coming from the Continent, are
preferred one over the other. That kind of British or Impesal freference
may not exist in this Bill. But that is not stating the whole case. You
cannot get away from the fact that in this Bill, Sir, there are two or three
elements which look like preference. First of all, the Bill makes the
country of origin, and not the quality of the goods the determining test.
Secondly, if the Honourable E/Iembem will turn to page 54 of the Tariff
Board's Report, they will see a table there which clearly shows that a
higher duty is put on Continental steel and there is preferential treatment
given to British steel as such. There is also a statement at page 58 that
British goods have been given the benefit of a presumption, on a somewhat
hypothetical basis, of being unalterable in their price, whereas Continental’
goods ‘are taken to be alterable in their price. To me this seems to be a
case of an ez cathedra statement not entirely justified by the evidence
furnishad to us. Coming now to this aspect of the Bill, one cannot get
away from the fact that this Bill submits to unnecessary hardship the
consumgr in those parts of India where Continental steel is wanted by him
and where neither Tata steel nor British steel penetrates. I am teking
for my illustration those parts of India where these conditions co-exist,—
where Tatas do not cater, and where British steel does not compete, where
in fact, it is not wanted, {.e., where the industries are wuch thaf
the people are not concerned with building bridges like the Howrah Bridge:
in ‘Caleutta or reservoirs as in places like Bombay, but have small infant
industries like safes, trunks, locks, pots and pans, for the poorest classes,
which are all made from Continentaﬁ steel. The consumers living in such-
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places say—and I want to put their case before the House,—''We do not
. require f);r our purposes your standard steel with all the qualities of malle-
ability, durability and all other ‘abilities’ in the world. We want for our
purposes the cheap mild steel which we get from the Continent.  The
‘Tates do not supply this steel.”’ I find in the Report of the Tariff Board
.an extraordinary statement which I shall read to my Honourable friends.
The Report says at page 51:

* “The Tata Iron and Btee] Company produces steel of British Btandard speecifica-
tion, but the market for this class of steel is not sufficiently wide to absorb the
whole of the Camdpany's preduction; and, in oonaeguenoe: a_ proportion of Indian
steel must be sold on the basis of the lower prices at which Continental steel
- enters India.”

Paraphrasing it into plain English, it means this, that the Tatas will not
manufacture the kind of inferior steel that these people want. The Tatas
tell them ‘“We will not give you the quality of steel which you want. We
produce only one quality fit for building bridges like the Howrah Bridge
and big reservoirs such as those in Bombay and other big cities. Yet if
you want Continental steel, you must pay a higher duty'’. And forsooth,
why ? Not because the Tatas compete with that kind of steel—they will not
even produce anything of that kind,—but they simply say that in certain
eventualities ‘“When we grow up and e¢ome to your regions, which may take
ten or more years,—a period absolutely hypothetical,—your Contingntal
steel will compete with our British steel, t-lglere{ore even from now you
must be penalized for your using Continental stecl.’” So put, the claim
made by the Bill is absurd. It is not the ordinary consumer who is
penalised—that may possibly be justified on the ground of one man’s
interest making room for the country’'s good—but it is the consumer who
is trving to build up in this country an infant industry. T do not want,
in our desire to protect Tatas, to leap from the frving pan into the fire. I
should be very loath to see that by rushing through a Bill of this character
‘we'killed all these growing, nascent industries, which are just springing
up in #his country with the aid of Continental steel. I am sure the
House will agree that it ought to be our main care that in trying to
help one industry we do not cut at the root of another industry which
requires our protection and vigilance in the same manner as the Tatas
do. My question before the House, therefore, is, what is the justifi-
-cation for pennlizing such consumers in places where Tatas do not penet-
rate, where they do not expect to do so for many more years, where .
Tatd’s superior steel is not wanted, where British steel does not com-
pete and is not in demand and where Continental steel is very largely
required for the poor man’s purposes like pots, pans, and cheap trunks,
and where small trades of this description are growing up. Why should
we penalise the consumer in provinces where these things co-exist? I
have before me the views of a very cminent authority on the Steel in-
dustry, Mr. Perin. , We are often told that all the expert authority is on
‘the other side. Fortunately, I have in my hand the account of an inter-
view which was given by Mr. Perin in Bombay to the ever watchful editor
of the Indian Daily Mail. Honourable Members will find the *interview
reported in the Indian Daily Mail of the 2nd February. Mr. Perin,
Sir, as my Honourable friends must be aware, is a very expert Consult-
ing Engineer. I understand that the Tatas used to pay him a magni.
ficent salary which must be the despair of most of us here. He belongs
to the celebrated firm of Consulting Engineers in New York, Mewsrs.
Perin and Marshall. He is perfectly disinterested and a man of very great
.authority on the steel industry, and I think T am justified in pitting
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that authority against that of Mr. Ginwalla and his colleagues. Asked:
as to what is the justification for penalising such consumers, Mr. Perin.
came out boldly and said ‘‘ for the sake of the Empire,” in other words,.
for the sake of Imperial Preference. The justification for such an unjust
hardship is, according to Mr. Perin, not those economic grounds which:
have been urged before us here or by Mr. Ginwalla and his colleagues
in their Report but a bold and straightforward admission that it is neces-
sary to do so in the name of preference for the Empire. I am going to:
read Mr, Perin's own words to this House.

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): I just want to remind the Honourable Member that Mr. Perin is.
an American, Bir. ;

Mr, M. R. Jayakar: That does not alter the fact that he is & great
expert, and if Imperial Preference is to be carried to the extent of ignoring'
the opinions of all experts who are not British in origin, then my Honour-
able friends may reject Mr. Perin’s weighty views because he is an American
as the Honourable Member for Commerce is seeking to do. This is really
Imperial Preference with a vengeance, Sir. The Tatas themselves did’
prefer Mr. Perin to English experts; that is perfecily clear and sufficient
for my purposes. ‘‘Won't the preferential tariff in favour of British pre-
judice the Indian consumer?’’ asked the interviewer, Mr. Perin said, in
reply, ‘“Yes, in a small way. But then people belonging to an empire
should certainly be able and willing to help each other in order to further
their industrigl position’’—a clear and straightforward answer. He does
not deny the fact that the consumer in India is going to be penalised,.
but says, it must be so for the sake of the Empire’s good. T wish the
Government were equally straightforward and said ‘‘Yes, we know the
fact that the consumer is going to be penalised but we justify it on éhe
ground that being a member of the British Empire, he must suffer a little
sacrifice in the interest of that Empire.”” I can understatd this lan-
guage, Bir, clear and precise as it is although my answer then will Le
in the same terms that Pandit Motilal Nehru urgéd, though perhaps lcss
strongly worded. Let us be self-governing members of the Empire, self-
respecting limbs of its political organism and then these interchanges of
commoercial amenities will be certainly more numerous and more willingly
undertaken than now. At present, India’s position is like ‘“Heads, I win,
tails, you lose.”” Tt is absurd to talk of any sacrifice for the Empire in
our present degradation.

There is no doubt, Sir, as Mr. Perin admitted that this is the only juss
tifioation why we penalise the consumer in these parts of India. There
is ‘no other justification for penalising these infant industries except in the
name of British preference?

. T will now leave this question and proceed a little®further. B8ir, my
Honoursble friend, Mr. Jinnah, read Mr. Lalji Narainji's speech. Senti-
ment does not enter into mathematics, he says. But my friend did not
tell mv Honourable colleagues that the body, of which Mr. Lalji
Narainji was the President, when he made the speech which Mr. Jinnak
read from, vis., the Indian Merchants’ Chamber and Bureau, has sent a
wire 46 the Commerce Department of the Government of India, stating
thatrthia is the thin end of the wedge and the Government are introdue-
ing British perference by the back dgor. When Mr. Jinnah stated Mr.
Lalji Noreinji’s view, I thought it was equally pertinent to point out- the-
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view of the body of which Mr. Lalji Narainji happened to be the Presi-
dent at the momens. BSecondly, Bir, he referred to one Mr. Anandji.
Honourable Members who sit next to me were perplexed by the frequent
repetition of this name. Who is Mr. Anandji? They asked. I wag re-
minded, Sir, of a case showing the great danger of constantly repeating
unfamiliar names. I was once arguing before a sleepy judge of the Bombay
High Court. It was & case of Teji Mandi transacfions. I constantly used
the word Mandi. The Judge went to sleep with the words ‘‘ Mandi "' im
his ear and after an hour he woke up and said: ‘‘ But who is this Mr.
Mandi; is he a witness or a party?’’ Similarly, my friends. on my vicinity
asked ‘“Who is this Mr. Anpandji?"’ Well, 8ir, Mr. "Anandji is nothing
more or less than a member of a firm in Bombay called Mulji Haridas
and Co. I hold in my hand a représentation made to Government by that
firm, of which Mr. Anandji is only a member. The corporate opinion of that
partnership, Mulji Haridas and Co., of which Mr, Anandji, whom Mr.
Jinnah resuscitated from obsourity on this occasion, is a member, is this:

* That this Bill not only gives preference to the British Standard Bteel, but it
imposes frightfully heavy duties on the Continental Btdel which does not even enter
into any eompetition with the British Standard Bteel.’

Then they go on to develop the point, and ask the question which I am
trying to urge upon my Honourable friends why should all these infant
trades be killed by raising the Continental duties on goods which had not
entered into competition with British or Tata steel. May I ask the Gov-
ernment ‘‘ In whose interest are you doing all this?”’ You speak of pro-
tecting the Tatas only and not Britain. If so, what is the justification for
raising the burden on the consumer where the Tatas do not enter into
competition at all and are not likely to do so for another decade? You
have frankly to admit either (1) that you are doing this in the future
intere8ts of the Tatas which may or may not materialize for 10 years more
or (2) that yoy are doing it, plainly speaking, in order to hamper Conti-
nental trade in the interests of British trade. As against that, there is
further the affumeht that British goods do not supply the quality of steel
which is required in this market. But we are told, Sir, that considerations
of ‘‘ public safety '’ come in. This is sheer moonshine. Mr. Perin was
further asked: ‘‘ Is Continental steel of inferior character put under the
ban in England?”’ A very pertinent question, when India is asked to put
under the ban such Continentsal steel to the detriment of her poorer classes.
Mr. Perin was asked to give his experience in this matter:

“Q. How do you explain the large imports of Continental steel into Britain if
their quality is poor as compared to British steel?

A. Standard steel is not necessary for all purposes. Britain uses large quantities
of steel of poorer quality in different manufactures. To think of using standard
steel for those purposes would be waste of so much good steel.’”

““Why should we be asked to use standard steel for all purposes?’’ was the
next query. Mr. Perin said he would prefer not to answer the question.
It is this answer, or rather the omission to answer which has been troubl-
ing me. These poor people do not want your superior steel. Tatas will
not give them inferior steel: Britain will not give them inferior steel.
What are they to do? Either starwe ‘or pay higher cost for nobody’s
good | This.is the reductio ad absurduwm to which the whole case can pe
brought. I am sure, Sir, and I say so with all responsibility that the result .
of this Bill, it passed, will be $o starve these poor industries for no fault



-

< L

926 LRGISLATIVE AssEmBLy. ' [16rm Fes. 1027.

[Mr. M. R. Jayskar.]

-of theirs and for no Indian’s benefit. It is something like the saying we
have in Marathi: ‘‘The father does not allow me to beg, the mother does
not feed me, with the result that I am starving.’’ You will not give them
o the ‘steel, neither the Tatas nor the British. You say, use our superior
‘steel for your inferior purposes. That means that for your pots and pans
and kettles, use the steel of which bridges are built. If I were to parody
the argument, I should say: ‘‘Stock the Howrah Bridge Bteel in your
kitchen . I submit, Sir, with great respect to Mr. Ginwalla and his
supporters that this-is an absurd argument.

Coming now to one or two points which I shall briefly touch—there is
the point which my Honourable friend, Mr. Joshi, made with which I
entirely agree; that some conditions ought to be put on the Tatas and
their management before any kind of protection is given by this House.
As he has made a reference to that, I will take a couple of minutes to deal
with it. Many of us believe, Sir, notwithstanding the so-called Indianisa-
tion of the Tatas, that the process is not rightly begun. They talk of
Indianisation, but we submit that Indianisation ought to begin at the top
and not at the bottom. -The bottom is always Indianized, perhaps too
much so. And I have the authority once more of Mr. Perin whom I shall
quoté in this conn®ction. He had the singular opportunity of visiting the
Bhadravarti Iron Works which the Mysore Durbar has started under the
distinguished supervision of Bir M. Visvesvaraiya. He went there and he
saw the whole of it and he was so singularly impressed with the excellence
of the work done by Indians alone in the Bhadravarti Steel Works, that
these remarks which I quote represent his sentiments: '

“It was a very noticeable feature that the industry in Mysore was &ntirely
manned by Indians. Educated Indians had been tyained and put in charges.of the
warious sections of the works, and he was more than pleased wAth the progress
shown on the manufacturing side of the Industry, Even frop thp technical point
of view the works were being run on thoroughly efficient lines.” .

T want the Tatas to teke this leaf out of this 8ir M. Visvesvaraiya's’ diary
and copy it in bold letters. g

JFor these reasons, Sir,' I support the smendment of my Honourable
friend, Mr. Mehta.

An Honourable Member: I move, Sir, that the question be now put.
The motion was adopted.
Mr. President: The original question was:

“THat the Bill to provide for the continuance of the protection of the steel
in‘tiimtry in British India, as reported by the Belect Committes, be taken into com-
sideration.”

Bince which the following amendment has been moved:
* “That the Bill be recommitted 4o the Belect Committes for reconsideration.”
42x. The question I have to put is that that amendment be made,

l .
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Mr. President: The question is:

“That the Bill to provide for the continuince ‘of the protection of the ateel’

industry in British India, as reported by the Select Committes, be taken into
consideration.’’

The motion was adopted.
Mr. President: Clause 2.

Mr. B. K. Shanmukham Ohetty: I beg to move:
“That for clause 2 of the Bill the following be substituted :

‘2. (1) For sub-section (4) of section 3 of the Indian Tariff Act, 1894, the
Amendment of scction following sub-sections shall be substituted,
8, Aet VIII of 1804. namely :

‘(4) If the Governor General in Council is satisfied, after such inquiry as he
thinks necessary, that articles of any class chargeable under Part VII
of the Becond Schedule with both & basic and an additional duty are
being imported into British India from any place outside India at such
a price as is likely to render ineffective or excessive the protection
intended to be afforded by such duty to similar articles manufactured
in India, he may, by notification in the Gazette of India, increase or
reduce the additional duty to such extent as he considers necessary.’

{2) In the Becond Bchedule to the same Act there shall be made the amend-

ments specified in the Schedule to this Act.

(3) The amendments made by this section other than those made in Parts I
and II of the Second Bchedule to the Indian
VIII of 1804, Tariffi Act, 1894, shall have effect only up to the

3lst day of March, 1934."

Sir, the object of this smendment is to give effect to the recommenda-
tion of the scheme that is embodied in the minority. report of the Select
Committee. During the consideration stage of this Bill the question of
Imperial Preference and other allied questions have been so thoroughly
discussed that I do not think it is necessary any more to dwell onsthat
point. The scheme that the minority has.suggested, as I explained ip the
speech that 1 made at an earlier stage, is & modified form of the weighted
average. system suggested by the Tariff Board itself. & explained at an
earlier stage what the weighted average system really means. 8o far as
adequate and effective protection for the steel industry in India is concern-
ed, there is not the slightest doubt that the scheme that we have suggested
would be as adequate and effective as the scheme suggested in the Gov-
ernment Bill itself. Honourable Members need not therefore be under the
apprehension that the scheme that we propose would result either in
excessive or in inadequate protection.

The main objeet of the scheme that we have suggested is to take
away what we consider to bhe a vicious principle in any scheme
of tariff, and that is a scheme of tariff based upon merely the country of’
origin of the commodity. Sir, I made it plain that under our scheme the
price of standard steel that comes from Britain would ke a little higher
than under the scheme suggested by the Government Bill. But I venture:
to obseme that this disadvantage would be more than counterbalanced b
the lower price of Continental steel according to our scheme. After all,
when we see the statistics of the import of steel into this country we find
that the volume of Continental steel imported into India is certainly greater

. than the volume of British standard steel,—far greater. Apart from the
fact whether Continental steel is inferior to the British standard steel, I
am told that the bazaar uses Continental because it is softer and more
easily worked. It would not pay a rupee per ton more for British bars-
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for instance; and any iron merchant will confirm this statement. Ordi--
narily the consumer of steel in this country requires only Continental steel
and he does not care for British standard steel even though it is of
superior quality. If, therefore, our main consideration in framing our-
tariff is to be the welfare of the consumer, we must so arrange our duties
as not to unduly penalise the consumer of Continental steel. I maintain
that from that point of view the consumer is certainly in a much more
advantageous position under the scheme that we have suggested than-
ugder the Government scheme. )

But, Bir, we have Leen told that even though on th8 face of it Conti-
nental steel is cheaper under our scheme, the retail dealer of Continental
steel will take advantage of the higher price of the British steel and would
thereby have a larger margin to work upon. The Tariff Board have not
given us any figures to substantiate that statement. We have not yet heard.
from my Honourablt friend the Commerce Member any figures to sub-
stantiate shat statement. My Honourable friend Mr. Jinnah said that he
was going to prove with facts and figures this statement and I was
anxiously waiting for his facts and figures and they are still to come.

Mr. M. A. Jinnah: T am prepared to give them to you now—after-
wards.
Mr. R. K. Shanmukham Ohetty: They are still to come. Am I right?

Mr. M. A. Jinnah: Quite right, but you shall have them.

Mr. R. K. Shanmukham Ohetty: Sir, T have got some figures supplied
to me which go to show that there is a vast margin beween the price of"
Continental steel and the price of British standard steel. In the months
of March and April 1926, the price of British beams—the landed price—was
Rs. 142.8-0 and the selling price of Continental steel in Bombay was
Rs. 120-0-0. There was a difference of Rs. 22-8-0 between Continental’
steel ot Bontbayeand the landed price of British standard steel. In the
case of angles the prjce of British steel was Rs. 142-8-0 and the selling:
price of Continental steel in Bombay was Rs. 181-0-0 in March an
Rs. 185 in April. 1In the case of bars, British bars were Rs. 168 and Con-
tinental in Bombay was Rs. 145, In the case of plates, British plates
were Rs. 151-4.0, Continental in Bombay was Rs. 185. In the oase of
steel sheets British were Rs. 181.8-0 and the selling price of Continental
sheets in Bombay was Rs. 155. These are the statistics that have Leen-
supplied to me and if my Honourable friend, the Commerce Member, would
prove that these statistics are wrong and that as a matter of fact the-
consumer of Continental steel does not get the advantage which#me pro-
pose to confer on him, then certainly I would change my min& ‘- But I
submit that these figures have not been challenged either by the Tariff
Board or by the Honourable the Commerce Member or by my Honourable
friend, Mr. Jinnah. I claim, therefore, that if the main consideration-
that we must have in view in framing our tariff is the welfare of the
greatest body of consumers, then under our scheme the consumer weuld”
certainly be under o greater advantage than under the Government Bill.

There is no use getting away from the fact that whether the Govern-
ment scheme is Imperial Preference or British preference it certainly is
British protection in addition to Indian protection. My Honourable friend,
Mr. Jinnah, said thet he was convinced that the scheme suggested by the®
Tariff Board is in the best-eoonomic- inferests of India. Certainly, if my.
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Honourable friend is convinced that this scheme is in the Lest economie
interests of India, let him by all means vote for it. But let him not be
under a self-deception that this is not British preference. Let him face
the facts, let him honestly confess that this is British preference, that
this British preference is for the welfare of India and therefore he supports
it. If that were his position I would have no quarrel with him, but there
is no use getting away from the fact that even though technically it may
not be Imperial oy British preference the Government Bill is seeking tb
give protection not merely to the Indian steel industry but the British
manufacturers of steel as against their Continental rivals. Sir, as I have
explained my scheme fully on Monday, it is not necessary for me to adduce
any more arguments in favour of the amendment that I have proposed.
To save the time of this House the procedure that I propose to follow is
this. The other amendments that stand in my name are simply conse-
quential amendments to the one that I have now moved and if the verdiot
of the House is against me in this amendment I will not proceed any

further with my other amendments. B8ir, I commend my amendment to
the House.

The Honourable 8ir Oharles Innes: I must congratulate my Honour-
able friend from Coimbatore not only on the clear and brief way in which
he has put his amendment tefore the House but also, as I said in my
earlier speech, upon the extreme moderation with which he stated his case.
I propose to follow his example as far as I can. In particular I do not
propose to say more than what my Honourable colleague Sir Bhupendra
Nath Mitra has already said upon this vexed question of Imperial Pre-
ference. Sir Bhupendra Nath Mitra read out a considered statement on
the part of the Government, and I have nothing to add to that state-
ment or to detract from it. The view we have always taken about this
matter is this. We are not asking, and we have no intentipn of asking
this House to adopt ony general messure of Imperial Preference. We are
not asking the House to sacrifice in any way the 8conomic interests of
India in order to do something for the British manufacturer. What we
are asking the House to do is to, accept the Tariff Board’s Report. The
Tariff Board have said that in the economic interests of India, in this
particular matter of steel, in order to keep down the price of standard
steel, it i8 advisable in the case of certain steel articles imported into this
country to have & lower duty upon British manufactures than upon Con-
tinental manufactures. That of course is diserimination, preference if vou
like to call it, in favour of the British manufacturer. I do not deny the
fact for one moment. The only point I wish to make is that that proposal
has teen made by the Tariff Board and accepted by the Government,
because both the Tariffi Board and ourselves know that this is the right
course i the economic interests of India. Now, Sir, Mr_ﬂpgatty's speech
has trought back the matter, I hope, to the eccopomic igaue,  Mr. Chetty
to el intents and purposes has dropped the quesfion of Imperial Preference
and he based his objection to the Governm@nt Bill mainly on the ground
that the Government Bill discrimingtes by countries of origin. I am
quite prepared to admit that this is"#h objection fo the Government Bill.
Tt is less convenient and not so simple to discriminate by country of origin

+ as it is to have one flat uniform rate of duty for all imports that come into
India. The Tariff Board say that and T admit it. At the same time there
"i8 no serious difficulty in making this discrimination snd, as Mr. Chetty
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said in his first speech, what we have got to do now is to balange up the

advantages one way and the other and to decide on the balance which of

the two schemes is the more advantageous to India. That, I make bold
to say on behalf of the Government, is the sole consideration which hag .
animated Government in the whole of these proposals. @ We have put

these proposals forward lecause we are satisfied that they are the right

proposals to put forward in Indis’s interest. We have not put them
forward because we wish in any way to do anything for the British manu-

facturer. The only point which has animated us throughout is the desire

td do what is right for India. That is to carry out what has always been

laid down as our criterion in this matter—to do that which will give' the

Indian steel industry adequate protection and at the same time be con-

sistent with the economic well being of this country.

Now, Sir, the Tariff Board in making this report found themselves up
aguinst two facts. One fact I will deal with very briefly. That is the
difficulty arising out of the course of prices. They find that British prices
have more or less stabled themselves and that the level of prices prevailing
in the four months of 1926 might be taken as fairly representative of the
level of prices likely to prevail during the protection period.  With Conti-
nental prices they find the cese is different. They pointed out that there
were many factors making for instability and they were quite unable to
give any confident forecast as to what the future course of those prices may
be. Mr. Jayakar said that this is an ex cathedra statement. It may,
have been, but it is a finding on a question of fact, an expression of opinion,
by the Tariff Board which, as I have said before, spentreight months’ in-
tensive work upon this problem and I ask the House to accept it in that
spirit as an authoritative expression of opinion by what is after all our
chief economic adviser in these matters, the Indian Tarif Board. The
other fact that the Tariff Board found themselves up against- was the fach
that th®y considered it necessary in the economic interests of India to
distinguish ketwgen two classes of steel, one standard steel and the other -
non-standard steel and they considered it essential and advisable in the
interests of Indin th&t we should do nothing to impose unnecessarily high
duties upon standard steel and therefore unnecessarily to raise the price
of standard steel in India. That is a very important point. They were
not merely concerned, as Mr. Moore apparently thought, with engineering
matters. What they were concerned with was the industrial development
of India, and you have it on record stated by the Tariff Board that if you
do anything which unnecessarily raises the price of standard steel in this
country, to that extent you are going unnecessarily to hamper the industrial
development of this country, hamper the building of big bridges, hamper
your transport, your communications, hamper the building of public works,
hamper the manufacture of machinery in this country and inqreise the
price of fabricated steel for all your engineering _ﬁrms. Now, 8ir, that 18
a very serious statement to be made by the Tariff Board, and here again
I ask the House fo treat that statement with the respect it deserves.

1 have said in my earlier speech, had it not been for the difficulty Df"l.lﬂ't-s-
bility of Continental prices the logical course would have been to distin-
guisil between standard and non-standard steel in your duties, but every-
body has admitted that that is impracticable, and moreover even it ﬁ?‘ﬂt
had not been impracticable it would not have met the d]ﬂiculty'@?{ng.
out of the instability of the future prices of Continental steel. 'As 1:.'
Jinnah explained this morning that particular difficulty could not in the -
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«circumstances of India be met by the expedient of anti-dumnping duties, for’
.if we tried to go in for anti-dumping duties we should disorganise the whole
«of our foreign trade relations for we should infringe, I think I am correct in
saying, a great many of our most favoured nation sgreements. Therefore,
" a8 1 explained, the Tariff Board, by the logic of their argument, were driven
.back on two facts. One is the fact—und here again it is the finding of
the Tariffi Board on a question of fact—that the British steel sold in this
country is to allsintents and purposes equivalent to standard steel apd
‘that the Continental steel sold in this country is to all intents and purposes
equivalent to non-stundard steel. The other fact is the fact that after all
India is a part of the British Empire and that we can discriminate in
favour of British steel. It is a domestic concern of our own and we do
not infringe in any way our most favoured nation agreements by taking
.that course. That is the Tariff Board’s conclusion. They say that by
-taking advantage of these two facts you get practically the same result as
. youlwould get if you differentinted between standsrd and non-standard
steel.

Now, Sir, I should like to refer to the slatement which I have just

'made that British steel sold in this country is equivalent to standard steel
and that Continental steel is equivalent to non-standard steel. As I have
said, that is a statement on a question of fact by the Tariff Board
‘and it is supported by the evidence given before the Tarif Board. Let
“us take the evidénce given by Mr. Anandji Haridas. I may explain for
the information of my Honourable friend Mr. Jayakar that Mr. Anandji
“Haridas's main firm is in Caleutta. The Calcutta firm is a separate firm
‘and a bigger firm than the branch in Bombay. Mr. Anandji Haridas was
‘examined by the Tariff Board and one of the questions they asked him
‘related to this question of the quality of standard and Continental steel,
‘and what Mr. Anandji Haridas said was: . e
. *“Nobody would buy joists for building purposes without consulting his engineer.
The engineer .would say he wants & certain strength per foot which he cannot get
out of Continental joists.”’
That is to say, that where you want standard steel, according to this big
importer of Continentsl steel, you must, as the Tariff Board say, gither buy
steel -made by the Tata Iron and Steel Co. or buy British steel. I do not
for a moment wish to~suggest to this House that you cannot get on the
‘Continental standard steel. Of course you can. All I wish to say is that
4he Continental steel sold in this country is non-standard steel, and if it is
sold with a certificate that it is of standard quality the general user of
steel in this country has no meang of knowing what the value of that certi-
ficate is. That is the statement. of the Tariff Bonrd, and that statement
has been cenfirmed by the statement made to me by the Indian Stores
Department that they have had to give up naltogether !i’uying Continental
stee} in this country certified to be of standard’ quality $ecause thev have
had 80 many eomplaints from their consumers. C

.Now, 8ir, we come back to our first pcint, that this scheme is in the
economic interest of India because it.does adjust the measure of prodection
_required fairly to each class of consumer. the consumer of standard sbeel
‘npd the consurner of non-standard steel.. It has been suggested. Mr, Chetty
‘has said, that there is an objection to this scheme becsuse it- discriminates
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by the country of origin. I have admitted that objection for all it is worth.
. At the same time the Tariff Board and the Central Board of Revenue, sn
.expert body whom e have also consulted, inform us that there is no serious
-difficulty in the way of working this system of differentiation. The next
.objection taken to it—I am replying now to the debate that has been going
-on for the last two days—is that there is a possibility that British manufage
turers will lower the quality of their steel in order to compete in the Indian
market for non-standard steel on favourable terms. ,

Now, Bir, I should just like to explain to the House briefly what standard
steel means. Standard steel as the term is ordinarify used in this kountry
means steel up to British standard specificatiop. There are a number of
these specifications. They have been drawn up by the British Engineering
Btandards Association in ctnsultation with representatives of users and
‘manufacturers. There are different specifications for steel required for
different purposes: specifications for steel required for building work, for
steel required for bridges, for steel required ‘for marine boilers, and so on.
“There is tne feature common to all these specifications and that relates to
the chemical composition of the steel. Also the steel in order to comply
with these specifications has to pass certain mechanica] tests; it has also
,to comply with certain rolling tests, and has to be made accurately to

" gauge. That is what is meant by standard steel. Now, why are these
standard specifications drawn up? One reason is in order to secure safety
of life and property. Probably the biggest experts. in the world on this

~ matter have met together. They have calculated certain strains and stres-

‘ges, and have said that in order to bear those strains and stresses you must

_have steel of certain specification and standard. That is one reason. And

~ the other reason for these specifications is by standardisation to secure
-economy in manufacture. '

Now, as T snid, it has been suggested that one of the objections to the
schéme is that British manufacturers will definitely lower their standard
‘in order #o get the benefit of the lower duty in India. I am assured by
expert evidence that there is not the slightest fear of that danger. In the
‘first place, take your own industry., The Tata Iron and Bteel Company
‘make standard steel at Jamshedpur, standard steel according to exactly
the same proccss as the British manufacturer, namely, the basic open-
“hearth 'steel. It does not use the basic Bessemer process which is often
-used in the Continent and is s less reliable process. It Wses the same
process ar the British manufacturer. The Tata Iron and Steel Company sells
part of its steel under a definite certificate from our Metallurgical Inspector
at Jamshedpur as standard stcel. It sells also a large proportion of its
‘steel without that certificate. The steel is standard steel but ia guaranteed to
be such partly because the company does not want to go to the cost of
putting that steel aside and getting a certificate from the Metallurgical
Inspector. The stecl sells at a cheaper rate. TIn spite of the fact that <
it has to sell a great part of its steel in competition with Continentul
non-standard steel, the Tata Iron and Steel Company has never lowered
ita standard of production. That point was particularly put to them by
the Tariff Board. The point was put to Mr. Peterson, their main witness,
and he was asked whether it would not pay them to make non-standard
a8 well as standard steel, and Mr. Peterson’s reply was that unless they
gwitched off altogether to non-standard steel it would make very little
_ difference in cost. The truth is that you cannot switch' from standard to
.non-standard steel. You would have to alter your rolling programme;
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you would have to alter your melting programme; and you would not get
that economy of manufacture which is one of the main objects of these
_approved standard specifications. Also I would just like to mention that
for almost a generation British manufacturers have had preference in
the Dominions, and that preference in the Dominions has never yet led
*the British manufacturer to lower his standard. The British manufacturer
depends for his sales very largely upon the name and reputation of British
steel, and Yhe House may take it from me that there is not the slightest
danger that in ordes to get the comparatively small market in India the¢
British manufacturer would risk the reputation of British steel by lowering
his standards. Moreover; if he were Yo do so what would happen? He
would get a lower price, and at once our new clause 2 would come into
force and the duty would be raised against him. I think, Sir, I have
disposed of that objection. As for the difficulty of rejections, which
Mr, ‘Birla made so much of, Mr. Birla would never have heard of that
difficulty if I myself had not brought it to notice. It is a fact that the
British manufacturer has a small percentage of rejections: that is, steel
which on test does mot come up to British standard specification. But
in any case the quantity is small. There is an outlet for steel of that
kind in the United Kingdom. There is an outlet for steel of that kind in
the Dominions; and though I admit that small quantities of rejections may
come into India, yet I say that the quantity is so small that we need not
take it seriously into aecount. Again, Bir, it was brought to notice by some
Honourable Member that quantities of semi-finished material, beams,.
billets and so on, are brought into England from the Continent, and it
was said, how can you be sure that your British steel will be standard’
epecification steel if that steel is made in Britain from Continental material.
The answer, Sir, is, that the British manufacturer sells to British standard
specification. It is perfectly true that he does buy semi-finished material
to some extent from the Continent, but if he does buy, he specifies the
chemical composition of the steel and he takes measures to spe that he
gets it. In the same way the Railway Board and the London Stores
Department, if we buy standard steel on the Continent, and we can buy
it, have their own inspectors on the Continent who supervise not only
the manufacture but also make the necessary test after manufacture.

Now, Bir, I think that I have deslt with what I consider to be the main
objections bgought against the Government scheme. I admit the objection
that there is differentiation of the counfry of origin. I admit that there
is practical inconvenience in that, but I say that the difficulties are not
serious and can be easily surmounted. As regards the other objections
brought against the scheme, I do not consider they exist at all. I admit
only one difficulty, namely, that of differentiation of the country of origin.

8ir, what we have got to do now is to try and balance all the advantages
of the one scheme and the advantages of the other and see which of the
two schemes is more in the economic interest of India. Now, Sir, the
first advantage I claim for the Government scheme over Mr. Chetty's
schemd is that it keeps down the price of standard steel. Mr. Chetty has
admitted that himself, and I need say no more about it except that I
do desire to express once more the importance of that advantage, because,
as the Tariff Board eaid, it is most unwise, if you are anxious for the
industrial development of India, to do anything which is unnecessarily
going to send up the price of standard steel. Now, Bir, the next advantage
I claim for the Government scheme over that of my friend, Mr. Chetty, is
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that & necessary consequence of the Governmenl scheme is thati we also
keep down the duty on fabricated steel. Mr., Chetty’s scheme involves.
the enhaneement throughout of the duties on fabricated steel. The reason
for that is, the Tariff Board tell us, that practically all the fabricated steel
impbrted into this country comes from the United Kingdom. :If therefore
you differentiate in your rolled steel duties in favour of Britishusteel, that
meuns that you get away in respect of fabricated steel with a lewer duty
than you get if you are going for the weighted average system of duties.
Take a conerete instance. ‘The duty on fabricated sheets and plates under

*the Government scheme is 17 per cent. ad valorem swbject to a minimum
of Re. 21 & ton. That is on British fabricated steel. Under Mr. Chettys.
scheme the duty is 17 per cent. ad valorem plts an sdditional duty of
Rs. 7. That is, on every ton of fabricated sheets and plates, under Mr.
Chetty’s scheme, you have got to pay Rs. 7 more in duty. Now the House
may think that that is a small matter. But is it? I remember, Bir,
when the first Steel Bill was being discussed in this House in 1924, there
was a very distinguished Member of this Assembly who had been an ex-
President of the Bombay Corporation and who tried very hard to get the
House to lower the duty upon certain fabricated plates and steel which had
been imported for the Bombay Corporation. I have just looked up the figures,
I find that between 1928 and 1925 the Bombay Corporation imported 80,000
tons of fabricated steel plates. Now under Mr. Chebty’s scheme the
Bombay Corporation would pay 53 lakhs more duty than the Bombay
Corporation would pay on that amount of steel under the Government
scheme. Now, 8ir, I think that that is a rather striking fact, and it does
show that if we pass the Government Bill, not only do we keep down the
duty and therefore the price of standard steel but we are- also keeping
down the duty and therefore the price of fabricated steel. That is a very
important matter, not only for the Indian Railways but also for every
public body in this country which is engaging on a large programme of
publi® works, .

But, Sir, the great objection which has heen brought against the Gov-
ernthent Bill, the great advantage which has been claimed for Mr. Chetty’s.
Bill, is that Mr. Chetty’s Bill is more favourable to the ¢onsumer
of mnon-stundard steel. Now, S8ir, I dispute that absolutely and from
the beginning. What we have got to remember is that the Tata
steel cun only compete at present within a radius of some 800
or 400 miles from Jamsrhedpur. Now where the Tata steel can
compete vou have this position. The upper limit to which the
price of non-stnndard s‘eel can go is the price at which you can import
British stecl. That is the upper limit. But where Tatas can compete,
that upper limit is of no value, because the actual price is regulated by
competition between the Tatn steel and the Continental steel which is im-
ported. Practically, British steel does not come at nll into this bazaur
husiness. The competition is entirelv betweon Continental stecl and Tata
steel. Now the value of Tata's steel to the conntry is that by the Tata
gteel being nble to come in at any time, it i8 impossible or al any rate
difficult for importers of Continental steel to form any sort of ring ®r com-
bine, and therefore Tata's steel does opernte as a very valunble regulator
of prices. Now in those areas, that is, within a radius of 800 to 400 miles
from Jamshedpur, which practically covers Caleutta and those areas, T
am quite prepared.to admit that the Government scheme would send up
the price of bars by Rs. 2 per ton as compared with Mr. Chetty’s scherfte,
But the greater part of Indin ia outside the radius of Tata competition. I
am referring to Karachi, Bombav, Madras and Rangoon. T have taken
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out the figures. 1 find that 74 per cent. of the bars which come into
India, Continental bars, come in via those ports—Karachi, Bombay, Madras
and Rangoon. Only 26 per cent. come in via Oalcutta. Now where you
are outside the range of effective competition by Tatas, the price of Con-
JAinental steel, given just a little amount of combination among the im-
porters, can rise, without difficulty, to a point just below the point ab
which British bars can come in. Now the Tariff Board took  evidence
from Mr. Anandji Haridas, the biggest importer of iron and stcel in
Oalcutta, and they teok evidence from the Bombay lron Merchants' Asso-
ciation. Both firms sent in stutements in the same form of the prices at
which they were selling sfeel bars and other articles in certain months. I
am taking the first three months of 1826. Those prices are tho local whole-
sale prices, the prices at which the importer sells to bazaar dealers, to the
man who peddles out the bars and so on; and the curious fact about it
is that the prices in Bombay were on an average—I think I am correct
in saying—Re. 10 a ton higher than the prices in Calcutta. Mr. Anandji
Haridas was asked why was that so. He said because they have got a strong
Agsociation in Bombay,—that is to say, you have got in Bombay u strong
Association or combine of importers—the Bombay Iron Merchants’ Asso-
ciation—and their aim is to kecp up the price of these inferior Continental
bars at a point just below the -price at which the British bars can come in.
No British bars come in at present to Bombay, but the price at which
they could come in operates as the upper limit to which the price of the Conti-
nental bar can be forced. It is a very curious fact that in the first three
months of 1926 the c. i. f. British price, according to the Tariff Board's
Report, was Re. 108 a ton and the duty on those British bars was Rs. 40
a ton; that is to say, you could import British bars into Bombay in those
three months at an nverage of Rs. 14C a ton. And I find by examining
the figures given, the statement given by the Bombay Iron Merchants’
Association to the Tariff Board, that the average price at which the Bombay
Iron Merchants’ Association was selling Continental bars im those three
months was Rs. 148, i.e., Rs. 2 below that price. It was put to me that
that applied only to Bombay and that I must get evidence to show that the
same thing was going on in other parts of the country. T wrote at once to
one of the principal merchants in Madras

Mr. A. Rangaswami Iyengar: Are these prices wholcsale or retail?

- The Honourable 8ir Oharles Innes: Local wholesale prices at which the
importer sells to the bazaar. As I was saying, when I was interrupted, I
wrote to one of the principal merchants in Madras. I did not tell him

* what I wanted the information for. I merely sent him a blank form, the
game form in which the Bombay Iron Merchants’ Association had given
their return to the Tarif Board. T asked him to go to the biggest im-
porter of iron and steel in Madras and to get the prices at whieh iron and
steel bars, angles, beams and plates were sold in Madras in the first three
months of 1926; and, Sir, as I expected 1 found that it was much the same
in Madas a8 it was in Bombay. The figures are so striking that T would
just like to read them out. T think Mr. Jinnah has already given them,
but they are so important that T should like to repeat them. Tn the first
three months of 1926, the loeal wholesale prices of heams in Calcutta was
Rs. 98 a ton in Calcutta, Rs. 180 in Bombay and Rs. 130 to Rs. 185 in
Medras. ' A

o Angles—Caleutta price was Rs. 120, Bombay price was Re. 149

and Mndras price was Rs. 150 to Rs. 155,
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Bars—Calcutta price was Rs. 186, Bombay price was Rs. 147, and
Madras price was Rs. 140.

Plates—Calcutta price was Rs. 128, Bombay price was Rs. 142 and
Madras price was Rs, 130.

Now, Sir, we have been told by Honourable Members opposite..that Mr,
-Chetty’s scheme by lowering the duty on Continental steel is going to
-do a lot for the consumer, and that the main objection to the, Government
scheme is that it is going to send up the price of Continentul steel for the
cconsumer. Sir, I deny it absolutely. Over the greater part of India the
advantage of the Government scheme is that it is going to bring down the
price of Continental non-standard stcel for the consumer. I am quite
-prepared to odmit that it is going to cut the profits of the middiemen;
and that is why we have all these complaints from the Bombay Iron
Merchants' Association. I have no quarrel with those gentlemen. I
always take the view that the business man, the business firm, is entitled
t0 get as big a price as it can get; but it is up to us to see that they do
not make excessive profite; and if we can take action to prevent them
‘making such excessive profits we ought to do it. I claim it as one of the
advantages of the Government scheme; that by lowering the duty on
British steel, you will not bring in one single ton more of British steel
than you are doing at present, because in any case Continental steel will
still beat it in price, and the man who buys this steel cares for nothing
but the price. What you will do is that you will lower the price of Conti-
nental steel for the consumer throughout the greater part of India, and
I defy anybody to meet my argument.

I think, 8ir, I may claim that I have shown that the Government
acheme is better for the consumer in respect of standard steel, that it is
‘petter for the consumer in respect of fabricated steel, and that it is better
for the consumer over the greater part of India in respect of non-standard
steal, I see Mr. 8. Srinivasa Iyengar nods his head. [ understand that
the Honofrabke Member was once a professor of economics and I am quite
-sure he will get up and support me later. (Mr. A. Rangaswami Iyengar:
‘“ Was he ever a professor?’’.)

Let me come now to the cffect of the two schemes upon the Indian
steel industry. The first objection to the weighted average system of duty
is an objection that I took in my first spcech. The weighted average
gystem, which Mr. Chetty has proposed, is based upon an estimate of the
probable sales of Tata steel against standard steel on the one hand and
non-standard steel on the other. T.et me take the example that I took in
my first speech—structural scetions: British steel comes in at ¢.if. price
Rs. 104: Continental steel price Ra. 86. The fair selling price for Indian
steel is Rs. 120. Therefore you require a duty of Rs. 16 per ton on
British steel and a duty of Rs. 84 per ton on Continental steel. Tafa
steel competes in the proportion of half and half with both; therefore you
take the average duty midway between the two—Ra. 25 a ton. The whole
contention whether'that duty is going to be sufficient depends upon whether
that proportion of sales is correct, whether as a matter of fact thrr)u_{-Ih‘)ut
the period of seven years, Tata steel sections do sell in the proportion of
50 against British stecl and 50 against Continental steel. If your propor-
tions go wrong, if Tatas are compelled to sell the greatér portion of their
sections against Continental steel, then they will get smaller prices than
‘the Tariff Board contemplate, and thev will not get their fair sel}mg prices
.over their whole average production. Therefore, that is an objection against
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Mr, Chetty’s scheme, that it is based on an insecure and unsafe founda-
tion, and to that extent is not in the interests of the steel industry which
we are out to protect.

¢ 1 can also elaim another advantage for the Government scheme over:
Mr. Chetty's scheme, another advantage in the sense that it makes the
position of the Steel Company more secure. I think the House realises
that after all our majn object in all this business is adequately to protect
the Indian steel industry. Now, Sir, under the Government scheme, if
British prices rise, the benefit goes to the Indian stecl industry, because
if British prices rise the duty is not reduced. For instance, assume that
British prices of structural sections rise by Rs. 6 s ton. I have already
shown that the Iron and Steel Company sells 50 per cent. of these sections
in eompetition with British steel and 50 per cent. in competition with
Continental steel. British prices have gone up by Rs. 6 a ton and so
that gives the Iron and Steel Company an average benefit of Rs. 8 a ton
over the whole of its production. On the other hand, under Mr. Chetty’s
scheme which proceeds on the basis of a basic duty plus an additional duty,

if British prices rise to the extent of Rs. 6 a ton and Continental prices
do not rise, it will be necessary to lower the additional duty by Rs. 8 a ton;
that is to say, the Iron and Steel industry will get no benefit at all.

Now, I think, 8ir, I may summarise. I think I have shown that the
only one real objection which has been taken to the Government scheme
is the objection that it does differentiate by country of origin. T have said
that 1 admit. that objection. At the same time I have pointed
out that both on the authority of the Tariff Board and on the
authority of the ‘Central Board of Revenue we need anticipate no serious
difficulty in working the scheme. On the other hand, I claim to, have
shown that the Government scheme is better, that it has the following
ndvantages over the weighted average system of duty; it is’ favourable to
the -ponsumer of standard steel; it is favourable to the sonsumer of fabri-
cated steel; it is favourable to the consumer of non-standard steel over the
greater part of India; and it is more favourable to the Tata Iron and Steel
Company.

Now, Bix, let us get back to my original position, I have said at the
beginning : det us decide this question purely as an economic question.
Liet us decide it on the balance of advantages. T ask this House to say,
after having lieard Mr. Chetty’s speech and after hearing my speech,
which of the two schemes is more consistent with the welfare of India,
which of the two schemes is more in the eeonomic intererts of Indin. Tf
the House will onlv eome to a clear and unprejudiced decision, T am sure
they will come down in favour of the Government scheme and accept it.
Sir, T oppose the amendment.

Mrt President: Before I adjourn the House, T should like to know from
the Honourable the Home Member whether he has env statement to make
regarding the further course of this Bill.

The Honouratle Sir Alexander Muddimsn (Home Member): With:
, roference to to-day, Sir?

‘Mr. President: The House is going to be adjourned at this stage.
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The Honourable Sir Alexander Muddiman: May I have a consultation
with my Honourable colleague?

[After consulting the Honourable Sir Charles Innes, the Honourable
Sir Alexander Muddiman said.]

Sir, in this matter I should be very glad to consult the convenience of
the House. It would be more convenient for Government to continue this
discussion on Friday, which is a day for Government business. If that is
the wish of the House, I will leave it to them; but if the House has any
preference over Friday to Baturday, then, 8ir, I am Wuite prepared to take
it on Baturday.

Several Honourable Members: Friday would be all right.

The Assembly then adjourned till Eleven of the Clock on Friday, the
18th February, 1927.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072



